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LOK SABHA
Saturday, Apnl 4, 1959/ Chaitra 14,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr Deputy-SPEAKER 1n the Chasr]

PAPER LAID ON THE TABLE

Rrrorr oOF GANGA BRAHMAPUTRA
WaTER TRANSPORT BOARD FOR THE
vEAR 1058

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Babadar): I beg to lay
on the Table a copy of the Report of
Ganga Brahmaputra Water Trans-
port Board for the year 1958, [Placed
in Library, See No. LT-1335/59]

LOK SABHA DEBATES
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11.0% hrs

PETITION RE EXCISE DUTY ON
OIL PRODUCED BY PINTO (WOOD-
EN) CHEKKUS

Shri N. R Munisamy (Vellore): 1
beg to present a petition signed by a
petitioner regarding excise duty on oil
produced by Pinto (Wooden) Chekkus.

1101 hrs

LEAVE OF ABSENCE

Mr. Deputy-Speaker: The Com-
mittec on Absence of Members from
the Sittings of the House m their
Thirteenth Report have recommended
that leave of absence may be granted
to the following Members for the
periods indicated agamnst each—

(i \hn- Ch;wkhs-moon Gohain

(2) Shri Chandraman Kale

IDr K. B Menon

(4) Shr1 Chapalakanta Bhattacharyya

5) Shri Chheda La! Gupta

(6) Shri Bishanchandar Seth

(7) Sardar Baldev Singh

(8) Shriman Mafida Ahmed

(9) Msaulana Abdur Rahman
(10) Kunwaran: Vijaya Raie
(11) Shri Jogendra Sen-Mand:
(12) Shri Jogendra Nath Hazarka

17th November to 20th December, :_658
{Sixth Session) and 9th February to 28th
February, 1959 (Seventh Session).

19th February to 15th March, 1959 (Seventh
Session)

3rd March to 30th Apnl, 1959 (Seventh
Sess.on)

11th Fcb!;.ur} to 2oth March, 1959 ‘Seventh
100

Ist March to 28th Apnl, 1959 (Seventh
Sesston).

9th February to 1st March, 1 Seventh
Session). 959 (

oth February to 8th April, 1959 (Seventh

sion),
gth February to 20th March, 1959 (Seventh
Session) )

oth February to 20th March, 1959 (Seventh
Session)

oth February to Sth April, 1939 (Seventh
Session).

7th Marchto 23rd March. 1959 [Seventh
Session).

23rd February to ;.oah April, 1959 (Seventh
Session).

23 (Ai) LS.D—1



o745 Demands

{Mr. Deputy-Speaker)

1 take it that the House agrees with
the recomendations of the Com-
mittee,

Hon, Members: Yes.

Mr. Deputy-Speaker: The Mem-
bers wil be informed accordingly.

1108 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliameniary
Aftairs (Shri Satya Narayan Sinha):

for the week commencing 6th Apri
will consist of:—

(1) Further discussion and voting
of the Demands for Grants
relating to the Ministry of
Labour and Employment; and

(2) Discussion and voting of the
Demands for Grants in res-
pect of the Ministries of—
Food and Agriculture,
Rehnbilitation,

Defence,

Community Development and
Co-operation, and

Commerce and Industry.

S——

1104 hrs,

DEMANDS* FOR GRANTS—contd.

Mpustay or TRANSPORT AND ComM-
MUNICATION—cCONtd.

Mr, Deputy-Speaker: The House
will now resume discussion on the
Demands for Grants relating to the
Ministry of Transport and Communi-
cations. Out of+8 hours allotted for
these .Demands, 3 hours and 23 minu-
tes now remain. I propose to call the
hon. Minister at....

The Minister of Partiamentary
Affairs (Shri Satys Narayan Sinha):
May I say ong word bout this? - A

APRIL 4, isee

Shri Rajendra Singh (Chapra): Let
there be extension by two hours till
six o'clock.

Mr. Deputy-Speaker: That is for
the hon, Members to decide. Gov-
ernment say that they can spare one
hour. Now, it is for the hon. Mem-
bers; f they want one additional Jour,
they can mt up to six o'clock. If
they do not want it, then we “fhall
sit up to five o'clock. But in an~
case we shall have to restrict thr
time-limit for speeches.

Shri Satya Narayah Sinka: Let it be
ten minutes.

Mr. Deputy-Speaker: The difi-
culty is that when & Member is on
his legs, he does not care either for

even

*Moved with the pecommendation of the President.
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Shri Rane (Buldana):
tan mingtes.

Let it be

side jg concerned, there is a larger
mbw,mdhuymnmm.'rhﬂa-
fore, they are prepared 1o agree even
to ten minutes.

8bri Harlsh Chandra Mathur: It

put forward what we want to say.

Mr. Deputy-Speaker: I have no
objection to whatever time-limit may
be fixed. .

ot v oy (Ew): &
e wear wrgen § Fe afiy feor ot
giar § fs qee & 3 srlta wret
® uw wer % fear amar R, dfew
T 7 A AR aeet W gfer
fare w1 wg ofr aff Brer arn
t

Inw TR 9 a1 3w g,
Ao frag N awfe
A iz g fag and €, I Y fEe
fefiz v ot yeor oft o B
¥ fag arét a1 ww qww F w§f W
et €1

Shri Barish Chandra Mathur: There
are many points which have not been

Vemands ' CHAITRA 14, 1881 (SAKA)

for Granm 974' 8

. forward.

Shri Satya Narayan Sinha: What
has been the decision of the House?

in favour of having 15 minutes.

Shri Satya Narayan Binha: I did
not ask about that. I asked about tha
Oohe-hour extension.

Mr, Deputy-Speaker: There will bé
Ohe-hour extension and we shall sit
ub to fiveé o'clock.

Shri Ferose Gandhi (Rae Barell):
Nothing about the Dalai Lama?

Mr. Deputy-Speaker: Even to thoss

Who will have fifteen minutes, I

“shall not be able to give beyond fifteen
Mjnutes.

Shri M. E. Mamani (Ranchi-East):
May we know at what time the hon.
Minister will be called upon to reply?

(8hri Raj Bakadur): I shall be inter-
Vening for about 40 minutes, if not
Dgre. I shall try to be as brief as
Possible, but I have got to deal with
the subjects relating to the Ministry -
o Transport.



Jed?

Mr. Deputy-Speaker: The senior
Minister? 3 hours 25 minutes now
remain; with one-hour extension,

Mr. Deputy-Speaker: Yes, he will
be called at 230 P.M.

ot ardW Uy WERw,
vy g idmmee feamr & aew
F Y qerr ot W gega o af §,
I 92 g w3 ¥ afe £ qeeh
A e, AT e
feamr w1 qefufacem aga zmddy
§ 1 framr F wwad) ¥ ww a6 AT
2 o tw are ¥ e F N gwad
Naar Aaga gfaH of
AR § ¥ A OHET TY
f.ﬁﬁ'ﬁftmﬂﬁmzu-m
) wiw wfsfew & 0t 22 qo
wwEdt W afg ¥ wE 3, Forr W o
O £ qwqT Qoo WY ¥ 1 AfwT gAAT
g8 § N qride €% &, 34 Y ge
waewm a1 e ¥ e
&% ¥ 3tc =fen 3, N fw aw Yot
g & wEw arfefew § 3032
¥ Ay ¥ gy FEr v @
o k1 s wwed Wi sl
& e Ny fear aw, O gw
AT %o T & ¥ €00 W¥ c,
wa fis Fwarfeat ¥ s & ara g

¥ 5% e whwrd § 1 wae
« fgam s o, 6 awed e
o wre vaq daw ey waw §, ww e
winfat # fradt o fr oy o
000 WW‘BI

g awez & 1 fafade wifsac
frge fog me § ¢ fra® wwe & o
¥ farg oYk farery 7Y 1 1 I B QY
Frrmer figam mar, o ¥t W W
€@ ¥ arw § ot oY syraqrews 1o
waraT & sreya iy fean ¥ 1 wmewd €
wra 7y & e g ooz & oy g 13 e
ﬂmi’i:'ﬁfb:‘(kroeamtéw
g s gy ufs W@ W
cyooo T FT A MER 1 g T
Wi wY r §, 8§ @ & o ax
faR ¥ 1 Juewz § v3 fafade
ufsad, &t frd TatwedawE, 3
wfesz Tt Aie e
wfese fedt sdwvdaw 1

st fw att:  agy §R
L o

W aadt & A fatzw fear @
fis wwad @t Sfr & g & AN
ot § oY unad A gy 9 I
* a0 9 foow s v §, WA
e ¥ WY g9 9 oYY #Y AW, o) fw
«w ® gafy ¥ fag at fenr
wran 3, & agr wrewd g § o foaw
T ¥ e § |yt ofafade & fag
oY & ¥ Are T #y wx-ufe vy
ok Y, 3@ ¥ ad aft feqr ar e
gda Rl waw ¥ wwe
mﬂ ’.-“-""Omt?ﬂ"s



9751 Demands CHAITRA 14, 1881 (SAKA)

wue fomas wdie § g W w2
W {,85,000 T ®T feav @y § o
wHRT Y Hetr Wi I 6 sl |

off wraqay :  &fw fmy o
Ao BT &, saray Y ag wfrer w4
f‘ﬂ'lﬁ'ﬂﬂt ﬁ-{ﬂoﬂem 3
wwegT T wT W P

sHwifaEl & fAg @R & @t
Y RN @@ @
IR WERA ¥W feeh ¥
FTHTC €Y 7% & AX N 99 A9 afxw
for 3, S ¥ qf AR O W §
FHATO FW Yoo §, 7 Fary ¥ AT
fag my &, 9% WY Fw@ tRe R S
qrew far 3, 30 & 3v00 wWT
ware fur o ward< fawt §, I wan
ey 2

We A wifee § I
wradraT ft A a1 @ &) woe
e tixe-xs ¥ wifez & 3%
,18,50,000 TYAT TAT AT WT W4
fragee ot qews-ye &
tEyEcoo BT 1 ®E ®
wWdHhovmwogfa g o ¥

-2 ¥ qwT TR § g W%

eYUAV,000 Y AT + AX H
tes-1¢ ¥ aye e ¥ uw ufw
W ¥T LAY e0e Y 7 W

for Grants 9752

text-te ¥ TE WH 9,5 000
@ o ¥ gww g e foam
¥ &y § ot 7@ O wramwear §
Wamiﬁ’mf|m§fq
¥ ot S v ey @ € Oy AR
feer€ e o

g it & 7€ g
TEZH FT TN §, &I 7 ¢H A
WY &R fivar § s wtardt afe g
¥ ¥ % gfra & gufon 71, Y & woer
& wra § araw AG A, aew ghr o
W &t afza & gvee & oy 0
T a7 Al o fE wdafar & 3w
gfraa sfewrY w1 <wor fsar arqm,
I WY |UE AR AT W WA
¥ v ¥ & wivefar sgam €, sw
YO A safe o\ fon 9 F waw
& gy | W S g frard dav g,
@) oft ke
freren mr ¢ s i acerd
w0, @ 9w Afer w1 odw I W
wratan ¥ TqW ¥ 9w ON
g & W Y wed qaferd T
9T 1gd Of wfeww Y a1 1 waeh
st ¥ TR F ar, g ae F sw oWy
& femr o m o@r ww feT ®
I® O groftfan femr o @ & ox
il ® s fear @ @ @ fr
& AET & A * qErfewrd 7 o o
¥ frdzT a3 § e o A ¥
e g, @ & s gfeew
¥ farre Wl

qfen gro wve forerY () -
T AP S

it W T FT W
a1 ¥ wiwfar e Sfar w2
wed § 5 § wuem) O AW aw



9783 Demands
[« wrxdad)
dgfr giewiw & & 7 o4, dfer
:imfwﬁqﬂzi_nﬂﬁwt

1

A wER T -y dre vt g,
I W AT HTX W7 & ITr fiwar o @y
) I AP, qR NS &
qfET T ATAT R | WOWTZT At AR
¥ fag ot whardt waoda 2 £, %
wt geeRTe 31 & aorre 7ow fear
¢« svee fafawn vt o 2ff &
fau agi gfage gur 1 39 § Wk
%t gt wrez it mn W fow s
R 77 ¥ wHEd o% g, I W
Ml ¥ foerer fegr a1 AR R
freTe ®T WX T W ST
W ¢ wife ag HIG W
WITH! ¥ ¥ arE g f Bgee
w5 & O AT S § ¥ 4,000
W RO oW e R
woft ft Frer® o7 wwd &1 oS @
g & o wrrreforr el @ ST
ferrer femr s & W o o a@n
war § f ag fefefafom F ff @ wafe
W ff w1 ag ot fis TEA st w7
WX W FA R wwd # faers
ferere oY oY | wofter e vew o
s frwr & sperEw wTaw W
wrgd §, 7 A% §, W s W
TR AR 6 FAArt AfF §Y qwar
R WFET G i IE At &
& ¥ o wd §. o W w7 8,
& ga=h Ay arafas §

mi’q- e He wTe M
TRy & was o a1 §, & fwe
weary fi5 WTg % WIS oY i w3
T wel W Iy e AR ¥
s G, IER qwl oefr & o
w1 wer W & forar | e o F el

APRIL 4, 1980

for Grenss 9754

qoft ¥ ay fieray o fo & @ T
v gl off, efed W W e
Y &ar Y g 1 STC e ATwd Y orfwy
wf W ok 1 g AT fear @
g frien § fr welY oF W wRw
firwrar war ¢ fe qereww wifew &
axfeat & €y, sivsivew o fed o
forer aferr 7 §f o & Fe o
wret § st frera wy ot § ) e e
& ot aftwre fisar war § fe fsraet
& gfg g€ § 1 fawr gur § e
i’ | A fitee § B oY fgwrant
& af 1 @ § ag Wit @ ot &
T § 1 O g et Y € I
ar wfigd

wuafal f gfedt § s
& ot farer ey forg A w1 g WY
Wil §) daf g fe
wiwifat o gfzdt § e & o g
& &y sqaear wF yrit wifgd

wgt o firelt & e o7 T &,
¥l ferrr § e at A-fpdt ey
o § o e fowst @
frgferat adt @ oY O v A ¥
e v & wivd i ot aey §
aifew AT W § Ot IR efaw
Wgrfamoam g 1 wwiwaft §
it @ ¥ wherd f il @ fowr
AT ®, W T 6 v §

*1 qg wwry wwifer gt e ¢ witw
¥ ax el F o @ @F @ e
et qead frad fewrf T ofte anlt
fetalt @& oftow Fur v wr



9755 Demands CHAITRA 14, 188l (SAKA)

e arft frerf W o oF feek

aft & o, ST T fy Ay av
o wy T X o § fr i feark O
& el et § i@ 1 & A awwET
fo oy fow afrm & figgrr & oA
redfrarr Frwrart & 1 e sy & s qw
¢ witer #Y vy & s Tt ) Ay Frder
¢ & wore azy vy oF @ o o @
oft feedlt ¥ wrawrwend o ) vl
T T ¥ W coo aF it wifgd
WX yx a% g T g oW &% WY
WTEZ X6 X qw WA & fag aoe
o T egEw Afy 3 wAE
‘ﬁaﬂfﬂh Yo,00¢6 m*ﬂﬂ't
WR & Xooo i M armr w4
aTh @ # o e W feTar Qo
ar€ ¥ #wT 13 vk A § Wk TR
wat § o o€ sfrer ¥ sqrar o &, wow
ufew & & 7 awit § 1 o DA
W & STaR F v Y ¢ 1 WX wET T
e gt § 1w TR & aw
8 g WX feeslt oY o ¥ wraws-
Y ®Y g0 Rear ar qwar ) @ KA
afew «F, wy WYE graerar wt &)
we ez afesy & o @I
fewrf 7 7

wltfesy & gug g § W9
gart 7% & | I o Ho ‘o W
wré s Y gur wafs feelt & smede
Tz WI§ AT TTHE W FTHET W
W & fad dyre 2 ) ow TTE @ XA
W * T H@ B w ot § W
OO 4TE 1 WRET, 184S W AT
&€ ¥7 % angde faav mar o 2 w7
wrrerRar A ff | W A W W
o wfig fr og wde W fea
aryr oy fes o) faear wan )

@ ¥ @t fowm wiik W
Rt § I w3 wg vy o o §
% L1000 GIC 2000 P THH W

for Grants 9756

T Wi § v fear g, wgw A W
W wiifys fogit fawm w1 3w
frtar, @ o T Y Mt asd 81
T I fawreEramy , G« TQ
23 A A7, @ gF AW AT TR
AT %< faar | g A oF av AT
foed oy et frwr€ 2
¥3,000 WX §3,000 ¥F WA F T
fed odf, il s S S am A &
ferd da 2y &, worT Y wnT oF e
AT TR AT WA o &, 45 § TWA
&7 & g g 5w @ o ot
W.mﬁﬁ'ﬁﬂ’mlﬁoﬂo
Jo St aTg ¥ w0 A FT G &, feeely
B WS 8 g AE w7t §

wet ¥ fad agw g& @3 g AN,
% o § WY W ed & e @

AR ¥, § O F7A §)

the land on to the seas and then on to



transport has not developed to the
extent it should. In fact, it has not
even developed 5 per cent of what it
could really have been developed,
There is more than one reason for
this lag in  development of road
transport. The alien government was
not interested in developing forms of
transport alternate to the railways in
which they were particularly inte-
rested. But today when the country
is free, when there is so much of de-
velopment activity going on In the
country and the country presents it-
self like a humming beehive, hum-
ming with activity all over the coun-
try, when there is increase in agri-
cultural production and increase in
industrial production, there is every
reason for different means of trans-
port to be developed, and particularly
the case of road transport merits at-
tention because this industry of road
transport ig still in its infancy.

I am glad the Transport Ministry
has appointed a Transport Reorgani-
sation Committee which has completed
its labours and whose report, I am
told, is now before Government. Any-
one who is interested in the develop-
ment of road transport is aware of
the many handicaps, the burdens and
the restrictions that are imposed on
road transport. There were restrictions
imposed by the Motor Vehicles Act
of 1930, restrictions due to the code
of principles and practice, restrictions
due to rail-road co-ordination, restric.
tions on account of the unsatistactory
vondition of bridges and roads, res-
rictions on 'the permissible laden
weight of vehicles, restrictions due to

for Grants 9758

the issue of temporary permits for a
fortnight at a time, excessive taxation,
double taxation and wmultiple taxation
on vehicles that ply on inter-State
Toutes. Now that the Report of the
HReorganisation Committee 1is before
Government, I hope the Ministry will
take an ear]y decision about the seve-
tal measures that have been suggest-
ed by that Committee.

No doubt, there has been some im-
provement in the situation brought
about by the recent amendment of the
Motor Vehicles Act, by the appoint-
ment of the Inter-Btate Transport
Council, by the passing of the Na-
tional Highways Act and the amend-
ment of the State Bank of India Act
However, the mmprovement that has
been registered so far is not com-
mensurate with the needs of the in-
Qustry. There is need for the appoint-
mment of Transport Finance Corpora-
tions in the various States. The trans-
bort operators borrow money at exor-
bitant rates of interest, and the for-
mation of Transport Finance Corpo-
rations will greatly help in obtaining
finance at reasonable rates of interest
for road transport. The amendment of
the State Bank of India Act is a step
in the right direction, but I am told
that due to many technical difficulties,
the hire purchase companies are not
gble to get advances from the Bank.
It is for this reason that I suggest
that a Transport Finance Corporation
is necessary in each of the States.

About motor vehicles taxation, I
should say that it is reaching a stage
when it can be ealled a burden on
yoad transport. In addition to the ex-

different States, the vehicles plying on
inter-SBtate routes have to pay, as 1
have already mentioned, double taxa-
tion, and sometimes multiple taxation.
‘The uncertainty about the future of
voad transport is another factor that
s res::ndble for mrﬁ:& “:n pro-
gress of roed transport. tral
QGbvernment
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be nationalised for the coming 10 or
15 years.

I have also*to point out that the
operational cost of road transport has
been steadily going up because of va-
rious levies; both direct and indirect,
imposed by the Central and State
Governments, and the least that can
be done is to remove the many un-
necessary and f[ll-conceived restric-
tions from which road transport is
suffering today.

1 have one more point which I
particularly like to bring to the notice
of the Transport Minister. The Gov-
ernment of India, sometime ago, had
advised the State Governments that
the laden weight of the goods wvehi-
cles should be increased by 25 per
cent over what has been recommend-
ed by the manufacturers. The State
Governments lost no time in accept-
ing that recommendation. They
straightway allowed this increase of
25 per cent. I particularly refer to
one State, the State of Mysare, where
while, on the one hand, they increas-
ed the registered laden weight by
25 per cent because it would help in
collecting 25 per cent more of tax, on
the other hand, they have taken away
the benefit by restricting the permit-
ted laden weight to 0 tons. In this
manner, the step that has been taken
by the Central Government to assist
road transport is really resulting in
no benefit but in an actual increase
in the cost of road transport. That
much for road transport, Su

Coming to tourism, I may say that
there is grest need and there 15 great
scope to develop tourism—the visit of
tourists to this country. The country
is rich in attractions for the visitors
from abroad. The anclent monuments
like the Taj Mahal and the Kutb

Demands CHAITRA 14, 1881 (SAKA)

for Grants 9,60

For thus more publicity 1s necesary.
The publicity that we sre having to-
day ig grossly inadequate. With pro-
per publicity, it should be possible
for us to increase our foreign ex-
change earnings from Rs. 16 or Rs. 18
crores that we are earning today, to
the figure of Rs 40 crores. A little
more publicity that may be neces-
sary will be worth its while and this
investment will pay huge dividends.

I am glad that the Transport Minis-
try has formed a separate depart-
ment for tounism 1n charge of a
Director-General with a Deputy and §
other directors, to undertake this
task. Thus department, well organised
and geared up ag it 1, to promote
tourism, 1 feel, should also undertake
the task of publicity abroad. How
‘can a department which is responsi-
ble for tourism not handle publicity
abroad? These are two twin sub-
jects and they are inseparable. It is
Jrue that publiaity is a specialised
subject and needs specialised atten-
tion by the specialised department of
the Information and Broadcasting
Ministry. It should normally be the
case. But, in the case of tourism,
tourism and publicity abroad go band
in hand; and I feel that our Trans-
port Minister whose shoulders are
broad enough will not mund this ad-
ditional responsibility. in the interest
of tourism

Talking of tourism, I have also to
say that to encourage tourist traffic
Government had amended the Motor
Vehicles Act so that a tourist coach
that obtains a permit from one R.T.A,
can go to any part of India without
counter-signatures. But this benefit
is really not being availed of because
there is another handicap attached.
The vehicles are held up at State
borders because the taxation has
to be paid in the various States.
So, I suggest that, under the article
in the Constitution which deals with
policies of taxation, legislafion has to
be passed so that a tourist coach that
pays taxation fn one place will be
allowed to go any part of India im
the interests of tourism.



I Demagnds

3

[8hri Osman Ali Khan]

I have just a word or two to say
about the India Airlines Corporation.
lines Corparation,
considerable
no hesitation
derable progress
during fecent years.
of the Viscount has
increased the passe

&y
F
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Jye
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it
§

]
g
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comfort and has resulted in speed and

economy of operation. Even the
schedule of times connecting the vaa
rious cities is very convenient so that
in the mornings and evenings with-
out loss of time on a working day
we can reach other cities. But, I
bave to point out that one particular
route is not being connected properly;
that is between Delhi and Madras.
A whole day is still lost in spite of the
saving in time. If you want to go by
air from Delhi to Madras, the plane
leaves at about 11 AM. and reaches
there at 4:25 r.M. and the whole day
is still lost I know that fhe Indian
Airlines Corporation have done this,
probably, because- of adminstrative
difficulties. I say all these adminis-
trative difficulties have to be over-
come in the interests of the arr pas-
sengers so that a whole working day
is not lost.

I have another small point to
mention While I was reading the re-
port about the IAC. I read that

APRIL ¢, 1959
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¥ fafed 3 oY yw wow wew f =y
o g Qv greord ¥ frafesk ¥ 4
«© fuafrelt 3 oot cw et o age &Y
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Shri P. K. Doo (Kalahandi): Mr.
Deputy-Speaker, Sir, there is upani-
mity of opinion among all thinking
people that the country cannot develop
without developing its communication
and transport.

Let us start with ports. Even though
India has a sea board of nearly 3000
miles there are very limited number
of ports, and whatever poris we have,
they are over-congested. To relieve
the congestion, to relieve the bottle-
neck of traffic, there should be many
more ports.

Sir, let us take the east coast.
From the report of the Mmistry we
find that 20 millhon dollars and 14
million dollars are available as loan
from the International Bank for the
development of the Calcutta and
Madras ports respectively, and for the
development of the Vishakpapatnam
Port Rs. 2 crores is being made avail-
able from the United States Presi-
Asian Economie

"were that it is 18 feet,

APRIL 4 199
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Now, the Balari Bar has deteriorated
much in recent years, and the various
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Now, coming to the second ship-
yard, we feel that the most suitable
site would be Paradip To build ships
we need iron sheets and plates. The
sheets and plates can only come from
Rourkela in Orissa, because Rourkela
is speclalising in the production of
steel sheets and plates Whenever
you may have the second ship-
yard, the sheets and plates wll
have to come from Rourkela. The
British experts have not rejected
Paradip, they have said that suitable
land is available, and electncity and
water are also available The last
report that they gave was in Apnl,
1058 After that much water has flow-
ed down the Ganges The Rourkela
plant has been commissioned and
witfith a Téw montlis we sfiall’ de pro-
ducing sheets and plates Therefore,
as the matter is now bemg referred
to the Inter-departmental High-
power Committee for final selection of
the port, I request that they should
@ve their thoughtful consideration to
the question of having the second
shupyard at Paradip

Coming to the question of roads,
roads are the mamin arteries of the
nation, which supply life blood for its
growth and for its progress. Even
though Jgndia has attained inepénd-
ence more than ten years back, it s

I now come to the National High-
way No. 6. That connects Calcutta

CHAITRA 14, 1881 (3AKA)
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Mmihg the Baitaram: at Bhim Kund the
b on the National Highway would
be submerged 1f we could have
thoyght of the Bhim Kund project two
Yeédrs back, we need not have spent
Rs g lakhgy m having a bridge over
Baitarani which 13 to be submerged
two years

Qoming to the various improve-
Meénts that are being effected 1n that
Nayonal Highway No 6, even though
there has been forceful acquusition of
Priyate lands for improvement of the
Naponal Highway, up till now no
Compensation has been paid to the
People of Deogarh and Kuchmda sub-
divisions m Sambalpur So many per-
Song, even though they have parted
Wilh she Jand, heve been paring Jand
re%enue for land which has been al-
reédy taken over by the Government
for improvement of the National
Highway

Then, in that Highway which passes
thiough the former Bamra State there
8r% innumerable number of wooden
brigges Only last summer whle
Wias passing that way i my jeep
foynd that because of forest fire these
Waoden bnidges get burnt and only
the structures remain. This time
Vely nearly escaped from an accident
Therefore, 1 feel that all these smal
Wopden culverts should be replaced
by reinforced concrete pucca culverts
at gn early date

-t gt

B4
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sporisman’s paradise The beautifu/
temples with thewr artistic splenfiom
are a feast to the exe to a keen stu-
dent of hustory and archzeology aad
art, especially the large number of
varieties of handicraft like the hand
loom textiles of Sgmbalpur and the
filigree smlver work of Cuttack
and the small 1mages and the
Patta chitras from Pun which are
the household decorations have been
<decorating various homes in distant
lands, They have been preserved as
most valuable souvenirs It 18 a pity
that in spite of these various attrac-
tions which Orissa provides I do not
know why the Government have clos
ed the tourist office these at Bhubanes-
war Again, especially in my State,
there 158 the Odiss1 dance, we have the
tradition to have changed an emperor
hike Asoka from a conqueror tfo &
saint It 13 where Panchsheel origi-
nated It must be included in the
itinerary of all wisitors who come to
this country so that they could visit
my State

12 hrs

Mr. Deputy-Speaker: If that fear—
the conqueror turming saint—persists,
nobody would hike to go there!

Shri P K. Deo: But there 1 no
conqueror when we propagate Panch-
sheel So, a visit to Orissa must be
included in the itinerary of all the
visitors who come to this country
Various restrictions like thofe on
drinking and at custom check-posts
should be relaxed in the case of v
torg if we want to have a very good
tourist traffic ;n this country which
has been providing so much of foreign
exchange to us

Iwouldncwhketouyt&wwords
regarding Chindabli which was a
flourishing port in the Onssa coast 1
the last centrury It is a pity it &
silitang up now Just for name sake
{namke vaste) there i1 a port officer
there It is high *time that some
money was spent on dredging the
Chindabll port We find that a large

APRIL 4, 1950

for buying new ships or for develop-
ing our bulding or various ships
With these words, I move my cut
motions

Mr Deputy-Speaker: 5hn Raj
Bahadur

Shri Rajeadra Singh: I wanfed
speak on shipping And unless those
who want to speak on shipping speak
ﬁrst.howcmh-replr‘lhh the
Minister in charge of shipping

Mr Deputy-Speaker: But there s
the Minister to reply to the debate He
would speak at the end

Shri Harish Chandra Mathur: The
Minister Shrn  Raj Bahadur, mght
speak at 1 o‘clock and the Mimster of
Transport and Communications may
speak at about 2 30 There would be
1t:ml an mterval of one and a bhalf

ours

Mr. Deputy-Speaker: It is a not my
choice

Shri Ra} Bahadur I am in the hands
of the House

Shri Harish Chandra Mathur: Three
or four speeches may be made before

he replies

Shri Raj Bahadar: After the speech
of the next Member to be called, I
can speak.

Mr. Deputy-Speaker “Next Mem-
ber"—1 am not going to call any of
those who have just now objected

5
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may be and
Yet, I
the extent of saying

tions whe

they are the greatest sufferers,
hope that the target and aum of
Nagpur Plan—that 4y 1883 no

in a well-developed agricul-
tural area should remain more than

Today what I would really hke to
point out 1t that the distribution be-
tween the States and *he distnbution
even within the States between dis-
trict and district, 1s not all that 1s
requured Before 1 go on to that, I
would again like to refer to what
Shr1 Subramanyam, yesterday said
about the °‘classifications of various
roads I am sorry he did not point
out all the classifications He only
pointed out five classifications which
were National Highways, State high-
ways major district roads, minor dis-
trict roads and wvillage roads But he
forgot to mention two more clasaifica-
tions, which are the roads of inter-
State and economic importance and
roads required for opening up new
areas to which railway facilities can-

these that will really help the country

Comung back to the distnbution
within States, I find that neither the
density point of view nor the area
point of view has been kept i:n mund

the State of Uttar Pra-

for Grants 97,6

of population, as compared to the
former Part A' States of the Indian
Union, 1s perhaps the lowest The
figures are these The figures of metal
road mileage per 100 sq miles of area
up to the 31st March, 1956 for some
of the States that I am now goimng to
put forward will perhaps bear out my
point The House will probably be
surprised to note that in  Madras,
which has only an area of 60,362 sq
miles there are 19,092 miles of
metal roads Metal roads for
100 sq miles 1n Madras comes to 20 9
In Andhra 1t 15 20 7, 1n West Bengal
the ratio comes to 15 3 and :n Bombay
it comes to 13 1 But in Uttar Pradesh
it comes only to 102 Therefore, ac-
cording to this formula, if we refer
also to the formula evolved by the
Counci] of Chief Engineers who have
given a certain critenions for road de-
velopment, what 1s the difference we
note” The Council have said that 52
miles per hundred square mules of
road should be the target If we com-
parc this with the present position in
Uttar Pradesh we will find that we
require about 40000 miles of roads
At the same time, when we compare
the posttion with Madras, we will find
that the existing position of Madras
15 that 1t has 30 miles per 100 square
miles Therefore, even to achieve
this target we would have to have
another 20,000 miles of roads The
purpose of my pointing out this was,
as 1 said before, the distmbution be-
tween the various States 1s not all
that should be Now if we Sir, see
what even the Finance Commussion
have said about it, we find the
Finance Commission have accepted the
principle of progressively matching
grants 1e the States which are
poorer n revenue should get more axd

or really followed by Government
People may say that there are cer-
tain roads which really do not form
part of the Centre and therefare 1t 1s
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award of 1848 and the two subse-

epcroaching on the rallways. My first
suggestion is that it is not understood
as to why, when the railways can go
inta the interlar of the States and
still be a Central subject, the roads
also cannot be entirely the responsi-
bility of the Centre. If railways can
be, I am sure the roads also can be.
If you can have under the Centre
airways, navigation, Roads, posts and
{elegraphs, telephones, etc, I cannot
understand as to why the Railways
should not be under them also.

Shri Harish Chandra Mathur: They
were all under’ the railways at on
time and they got out of it.

" \

Shri Manshendra Shah: The pur-
pose of my pointing this out is that
road development is haphazard just
because there is no proper co-ordina-
tion between the States and the
Centre and between the various Minis-
tries in the Centre' and the States. So,
unless we can evolve a scheme by
which proper co-ordination can take
place between the wvarious depart-
ments of our activities, I think we
cannot remlly achieve ag much as we
would like to.

Why I am encouraged to make this
statement is, if we refer to page I of
the 34th Report of the Estimates Com.
mittee, they have suggested the amal-
gamation of certain communication
type of departments and they have
remarked:

“The Committee glad ¢o
have

APRIL ¢ 193¢
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accepled this recommendation and

have since amalgamated the Min-

istries of Trensport and Communi-

cations and placed them under one

Cabinet Minister.”

L therefore, hope that the Members
of the Estimates Committee will also
lock tinto this aspect.

Shri Harish Chandra Mathur: It
has been done under the recommenda-
tion of the Estimates Committee.

Shri Manabendrs Shab: I hope the
Estimates Committee will again re-
consider the matter,

{ shall now bricfiv refer ¢o the con-
ditians in Tehri Garhwal, which, is my
constituency, by which 1 would also
be trying to prove that even thevdis-

' tribution district-wise is not as it

should be. At present, the Centre is
responsible for construction of national
highways, construction and develop-
ment of roads other than national high-
ways, in the Union Territories and
certain special roads in Jammu and
Kashmir State and Assam, and thirdly
of State roads of economic or inter-
State importance. It means that leaving
Delhi, Andamans and Nicobars, the
whole of the Himalayan region ex-
cept a few districts, in which Tehri
Gasrhwal falls, becomes the responsi-
bility of the Centre. So, it is not
understood as to why .my district
along with such other districts is not
the responsibility of the Centre,
though they may, for administrative
reasons fall under various States.

There are three reasons for my
saying this. Firstly, the whole of the

Thirdly, it was also envisaged that



9779  Demands  CHATTRA 14, 1881 (SAKA)

Five Year Plan. If this has been as-
sured, again Tehri Garhwal has a
claim over the Centre, which is not
being recognised 1 would, therefore,
request the Central Government
kindly to lock into the conditions
prevailing in Tehri Garhwal

Before 1 conclude, I want to
something about transport. Since I
not have enough time, I will bri
touch that subject. I think the
port problem is not so much as
whether we have enough roads
not. It may be that we may not
enough roads. It may be due to
other reasons. According to me,
main reason is, what we have inheri-
ted from the past. In the past,
roads were constructed for strategic
purposes and therefore they were
known as the marching roads, and the
present roads are more or less paral-
lel to the railways and therefore
though we may have a big amount
of mileage of roads, metalled and un-
metalled, the real opening up of the
country has not yet taken place, and
that is what has to be looked into.

g8

s

Eggss

g8

Therefore, what I have to suggest is
change in the priorities. We should
not give priorities so much to the
highways as we are doing now,
because highways in a way directly
being fed by the Railways, I would
like priority to be given to those
roads which can he of economic value
or of inter-State importance or those

Lastly, I would like to touch on
tourism from the hill point of view.
I find that publicity given is not good
at all, because I find nobody knows
anything about the tourist centres in

for Grants 9780

Math for Gupta Kashi. It seems that
the people sitting in the Centre do
not even know what are the tourist
centres in the hilly, areas. .

Shri Raj Bahadur rose—

Mr. Deputy-Speaker: Would he not
like to hear Shri Rajendra Singh? I
find he is not here. But Shri Harish
Chandra Mathur is here. Probably,
the Minister would like to hear him
before he speaks.

Shri Braj Raj Singh: I also want
to say something before the hon.
Minister speaks,

Mr. Deputy-Speaker: I have taken
note of only two names.

Shri Harish Chandra Mathur: I do
not know whether it is a compliment
or a complaint.

There is very justified dissatisfac-
tion, and even irritation, against the
working of the posts and telegraphs
and telephone services and very
strong criticism has been offered by
the various members on the floor of
this House. I might add that what has
‘been stated here is just a faint echo
of what is complained all over the
social circles. I do not think I have
to quote many facts and figures to
indicate that the working of the Dir-
ectorate of Posts and Telegraphs is
at its lowest ebb.

When we write certain letters to
the Minster they are immediately ac-
knowledged. There is not the least
doubt about it. Bul then one never
hears what happens to the points that
we have raised. As soon as the Min-
1ster receives the complaint he im-
mediately acknowledges. But what
happens subsequently nobody knows.
In this connection, I think I will be
well-advised to quotesonly figures
from the Annual Report of the Orga-
nisation and Methods Division, If
Jou look at the last rt of the
Organisation and Methods Division,
you will find that this department
and this Directorgte have been put
at the lowest bottome of effici-
ency as compared to the various
departments of tlze Central Gov-
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ermment You will find that their
percentage of arrears runs to 50 per
cent, whereas the percentage of
arrears in the various other Ministries
ranges from 6 to 8 per cent; nowhere
is it above 30-35 per cent. But this
department is Listed at the bottom, so
far as efficiency is concerned. But
this is the department with which the
members of the public come m con-
tact every day, with which they are
concerned every day and so 1t
requires still more attention from the
hon Minister than other departments

There was a shight improvement
about more than a year back when
this department was at the lowest
bottom and it rose from 69 per cent
to somewhere about 58 or some such
per cent From the last year the
progress has been ‘09 per cent where-
as other departments have shown far
better performance I hope the hon
Minister will give proper attention to
this matter He must have the right
men in charge of places, and if he
has right men m charge of those
departments then he must give them
full powers and the fullest support
He should not lsten to any sort of
explanations when a particular thing
hag got to be done, and the perform-
ance of the department will be judgeq
not by anv statistics and figures but
by *he opmnion of the people which 1t
should reflect

But while 1 pass on from this
department I should Lke to add
something which though it 15 a very
small matter 15 very undignified We
find that Class IV servants of the Posts
and Telegraphs Department go from
house to house on the occasion of
Hol: and Diwali to collect Baksheesh
It is a most undignified thing from
the viewpoint of the department. I
do not know whether it has any gov-
ernmental sanction belund it or not®
We pay them well and if you think
that they are not properly paid, this
House would not grudge an increase
in their emoluments. But for liveried
government servants to go asking for
small Baksheeh does not look at all
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justified and 1t is not at all dignifiad
I hope the hon. Minister will pay a
little attention to it

it Wy TwY . AT qTEw 7 el
W g e fawy § v afy ?

Shri Harish Chandrs Mathur: 71
think 1t is no use going into what
a person does or what a pdrson does
not do. But it 18 not- a very good
thing; that I would certamnly like to
say

Then I will say just a word about
another Inspectorate which nobody
has touched upon, and it 18 the Ins-
pectorate of the Railways which has
been placed under the Mmistry of
Transport and Communications so
that there i1s an independent and
detached inspection of the railways.
It 1s with very great regret that I
have to submit that this Inspectorate
of the railways has become absolute-
ly ineffective It has become ineffec-
tive for various reasons, and one of
the reasons, 1 think, is the unhealthy
attitude of the Railway Board in this
mgtter It 1s absolutely against the
recommendations and wishes of the
Railway Board that this Inspectorate
has becn permutted to function under
a separate Minmistry, the Ministry of
Transport and Communications The
Railway Board was strongly of the
view that this Inspectorate, which, for
very good reasons, hag Dbeen put
under an independent Minstry,
should be brought under the adminis-
trative control of the Railway Board.
We raised this question. They
manipulated 1t. In the vanous
reports of the Estimate Enquiry com-
mittees certain recommendations were
made, but the Minister for Railways
rose o the high postion which he
held and, in spite of the Railway
Board's recommendations, he agreed
with the Minister of Communications,
and this Inspectorate was permitted
to stay with the Communications
Ministry. But because of this back-
ground and because o this attitude
from the Railway Administration, this
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Inspectorate is not being given that
importance which should necessarily
be given to it, and it has very seri-
mm&&mnmemm

strong reasdns, one of the causes,
Mhrupmﬂblemrdatmonﬁm
in the efficiency of the railways. I
hope the hon. Minister for Commu.
nications will ‘be able to give a new
prestige and new status t0 the Ins-
pectorate and see that its voice is
listened to with great respect by the
Railway Board.

Here I pould like to point out that
the periodicel inspections, which are
almost statutory, are not being car-
ried out. This Inspectorate should ins-
pect, rather it is statutory for them
to inspect, every inch of the railway
line at least once a year, Now that
has been given up and it is only on
the convenience of the General Mana-
ger or somebody that some sort of
inspections are arranged through
mutual agreement. This is a wvery
unhealthy thing and the Inspectorate,
which used to command great pres-
tige at some time, today is absolutely
doing nothing. Almost evervbody has
forgotten whether such en Inspecto-
rate exists or not, and the Chief Ins-
pector of Railways is hardly of the
status of the Chief Engineer of the
Railways, who is subordinate to the
General Manager, who is subordinate
to the members of the Railway Board,
and possibly very little power is
given to him. This Inspeciorate is
located in Simla. I hope the hon. Min-
ister will be able to take it but of the
cold storage and restore it to good
health.

Then I will pass on to the main sub-
ject, and that is roads. This is the
most important industry, the signi-

ed of this industry and what is the
future vision of road development.
We do ust know even the picture
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ter for road transport to tell us what
sort of development he visualises for
this industry and for the means of
communication in this country. I may
say that it is one of the most neglect-
ed, most shabbily treated and moet
exploited Ministry. 1 do not know
why {t is not possible even for the
Planning Commission to understand
the implications of it. They provided
about Rs. 88 crores to be spent by
the Centre during the Second Five
Year Plan. Now from Rs. 88 crores it
has been cut down to Rs. 88 crores in
such a vital field

I will just point out to you from
facts and figures that our road mile-
age is extremely poor in this country
as compared to not only certain ather
progressive countries but as comper-
ed to countries which, so far as deve-
lopment is concerned, do not stand
anywhere near us. Even when com-
pared to those countries, our road
transport development and number
o cars and vehicles are extremely
low. Now what happens is that in-
stoad of catchipg up with those ad-
vanced countries by stepping up our
development, grants and provisions
for road transport are cut down from
Rs. 98 crores to Rs. 88 crores. Yet we
find that now after these three years
there are still Rs. 40 crores which
remain unutilised and for this year,
that is, 1950-60, I understand, that
out of Rs. 40 crores only Rs, 18!‘
crores have been permitted to be
utilised. It is absolutely indefensible.
I think the feeling of this House has
been expressed not only during the
debate on the Transport Ministry’s
Demands but even when the Rail
way Ministry's Demands were dis-
cussed. Hon. Member after hon. Mem-
ber spoke in favour of road transport
and gave very cogent’ and strong
reasons. There were certain hon.
Members—at least I was one of them
a—who said, and 1 wish to repeat it,
that it would be advisable even if you
cut out a provision of Rs. 100 crores
from the Railways and meke it avail-
able for the roads, becaube it is the
roads only which will be a'ble to open
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up the country, the rural areas in
partjcular. Let us not forget that
when we are hying down a railway
line, it is used only by the railway
i trains and passenger

which is using it but it is the bullock-
cart which is also using the road and
it is the pedestrian who is also using
the road. So, roads’ importance is
greater as compared to rallways' im-
portance, There is no comparison. I
hope that there is a better utilisation
of roads and that there is a better
understanding of the importance of
roads, If the entire country has to be
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ister's due consideration and before
long it will be laid on the Table of
the House and that the hon. Minister
will be able to give us an indication.

While talking about roads I defi-
nitely wish to touch upon the subject
of dieselisation. 1 was really pained
and surprised and you will remember
that I asked a question of the hon.
Railway Minister on the floor of the
House whether he had any hand in
this. He immediately repudiated that
he had anything to do with this, But
the hon. Minister of Finance, who
spoke on the subject, said it very
clearly on the floor of this House that
it was not only for the purpoee of
revenue that he had levied this tax
but also because he wanted that there
should be a change-over from diese-
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If you logk at the development
is taking place all over the
in the Continent and every-
else, with the solitary excep-
the USA, where the
abnormally low—a
can never come—I
are taking a very-retrograde
a dangerous steps. We are
realising what we are doing to
the future development of the road
transport of this country.

Shri Harish Chandra Mathur: I
hope that proper attention will be
paid to it and the hon. ‘Minister will
rise equal to the occasion and will see
that in the best interests of the coun-
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Shri Nath Pal (Rajapur): Stand
up to the hon. Railway Minister.

Mr. Deputy-Speaker:
Member's time is up.

Shri Harish Chandra Mathur: Just
one minute if you will permit me.

1 will say that special attention is
demanded particularly for three State
of India and I hope that a special
amount will be allotted for the de-
velopment of these three States. Of
these three States, on the top is Raj-
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that view point, that is, that he be-
longs to a particular State but should
look to the developmental needs of
the country as a whole and to the
needs of thése three States in parti-
cular.

Shri Raj Bahadur: Sir, I am grate-
ful to the House for the criticism that
the hon, Members have offered in re-
lation to the departments which fall
within the Ministry of Transport. I
will confine my brief remarks to these

eers in 1943 under the well known
Nagpur Plan. The House has already
been informed that another plan, the
Second Plan of the roads, has been
formulated. It is receiving the atten-
don of the Government. The broaa
details of that were referred to by
the hon. Member, Shri T. Subraman-

4
|
;
;
5

roads or the mileage of roads from 3
for every square mile to 5 for every
square mile. That is the dimension of
the problem which confronts us. If
I may point out, so far we have been

nance from 1962-62 and that it should
ncretse by 1981-85 to Rs. 575 crores
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per annum. This would indicate the
extent of the problem.

One wonders as to how ‘would it be
possible for the country to mobilise
resources for such a vast undertaking.
But then the country hag to do it
because roads are essential for our
progress, for our economic deve-
lopment =and for everything that
we need 1n this country. More
particularly let wus realise the
state of affawrs so far as the
rural areas are concerned. We
know that each and every village and
hamlet 1n this country has got to be
connected by road This 1s an age
of autobahns and express highways
we want express hghways should
run north to south and east to west
and there should be a pattern before
us by which we can have a net work
of roads all over the country, eriss-
crossing our countryside. By the Plan
that has been formulated, 1t 1s esti-
mated that we would require as much
as 405,000 miles of roads for our rural
areas That would just be sufficient
to enable us to ensure certain faci-
Ities to certain areas 'n the basis
that for the development of our agn-
cultural areas, every village would
not be at a distance of more than 5
miles from any pucca road and more
than 2 miles from any kuccha road
This time, the Plan has also made
another classification and that is, for
semi-developed areas which were
not in the Nagpur Plan, a village
m a semi-developed area would
not be more than 8 mles from
a metalled road and 3 miles from any
other road. In under-developed areas
referred to by the last speaker, like
those in Rajasthan and other States,
the target fixed 1s 12 miles and 5
miles respectively, These are the
dimensions and the broad indicatiogs
of the Plan and I can only assure the
House that we are giving 1t our best
consideration.

1 am very much concerned about
the expansion of the road system in
our rural areas. The House is aware
that we had . made provision for
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Rs. 80 lakhs for three years for roads
built under co-operative schemes hy
shramdan etc. That we have utilised.’
We have again allotted Rs. 60 lakchs
for this purpose. So far, we were get-
ting proposals for this from the State
Governments. But, the Members
were not usually consulted. We pro-
pose that hereafter, for such allot-
ments, we shall also consult the
Members of the House in the
Consultative Committee or otherwise.
But, for such schemes, we do require
maps which could give a clear idea of
the alignments of the national high-
ways, the State highways, the district
board roads and development block
roads For that purpose, a specal
allatment ot Re. 10 lakhs hez been
offered to the State Governments for
the preparation of such a map.

I would now refer briefly to certamn
allotments that have been made for
roads to be developed for the promo-
tion of iron ore trafic In this con-
nection, I may say that the Central
Government has offered grants aggre-
gating to Rs 202 lakhs to the States
of Mysore, Andhra Pradesh and
Orissa 1 shall mention the names of
the roads becausc they may be in-
teresting to Members from the parti-
cular States

Talaguppa-Honavar Road

Banasandra-Hassan Road

Hassan-Mangalore Road

Hubh-Karwar Road

Londa-Sadastvgarh Road

Andhra Pradesh-Mahboobabad—
Yallandhu Road

Orissa—Tomaka-Kobatbundh Road.

Allotments for these roads have been
sanctioned and I can say that we can
hope that before long, the work will
be undertaken on all these schemes.

About the Jawahar tunnel, refer-
ence was made by Shri AM. Tariq.
I may assure him that we have taken
good steps to see that it is kept open
throulhoutthezear When there is

eavy mowfall,
might happen that it is blocked for &
few days. On such occasions also, we



would take steps to see that it is
cleared as quickly as possible. One of
the tubes, the western one, was open-
eg in December, 1858. We think that
.both tubes will be completed by

the tubes
1 would also like to nform the
House about certa:n important bridge
works which have been taken wup
during the current year. These are:

Mahenanda bridge at Cuttack
Birupa bridge near Cuttack
Yamuna bridge at Delhi

Vashusta bridge iwn Godavari
delta

Mahananda bridge at Malda
Roopnaram bridge

Rail-cum-road bridge over Brah-
maputra m Assam

Mahananda brdge at
ghat

Mahananda bridge at Donepurhat

Netravat: bridge on West Coast
Road.

Dhungra-

A demand was made both by
the Andhra Government and certain
Members of Parhiament that <¢he
bridge over Godavan which 1s very
necessary, and which lhes on a State
highway, namely the Bhadrachalam
Bridge shouid also be constructed
and we should contribute towards its
construction cost I am glad to
announce that the Central Govern-
ment have agreed to sanction a grant
of Rs. 20 lakhs for the bnidge across
. the Godavan: at Bhadrachalam. The
total cost 13 Rs 60 lakhs, The State
Government is expected to meet the
balance of the cost for that purpose

So far as the roads are concerned,
I will only refer to one or two roads,
more because they are important, and
because we would like to pay bur
- tribute to the work that has been done
there. I refer to the -Nathula
road which has been completed in
record time, and was opened by
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the Prime Mmister on 8th Septem-
ber, 1858 and to which a tribute was
paid i the President's Address to
Parliament. I would like to refer to
the North Sikkim Road because the
responsibility for developing road has
been undertaken by us. We have
sanctioned estimates aggregating to
Rs. 40 lakhs already. The work will
be completed during the Third Plan.
I would now refer to the road which
was referred to in his speech by Shri
A M Tang, He said that the Pathan-
kot-Jammu road could not be kept
‘open throughout the year To a cer-
tain extent he was right I would only
say that the steps that we have so far
taken are sufficient to ensure that n
will be kept open for all the 385

days of the year except when there
are very heavy rams He knows verv
well that the Pathankot—Jammu sec-
tion by itself ad 70 causeways, some
of which used to have flow 6 water
over them for long peniods during
the rainy season The worst ones out
of these causeways have been taken
care of I may tell him that the fol-
lowing causeways have been con-
verted o bnidges and the work has
been completed Dewak causeway,
Tarna causew:y, Landor causeway

Sanction to tne conversion mto brid-
ges of the foilowing causeways her

been 1ssued: Khaderu Khud No 1,
Mager Khud and the Second Khaderu
Khud With these, it 1s hoped that

the road will be kept open through-
out the year

1 would now like to make a few
observations m regard to the vexed
subject ©f railroad competition I
do not know whether I can improve
upon the observations that have been
made in this behalf by several Mem-
bers. But, I think it will be clearly
unfortunate and positively detrimen-
tal to the interests of the country if
any controversy or any spirit of cam-
paign 1s brought or mmported into the
consideration of thiz question. We
shyll have to take objective view
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overlook it, because vital interests
both of the Railways and the develop~
ment of road transport industry are
involved, At the same time, however,
1t requires a dispassionate and fair
treatment, free from all traces of con-
troversy or conflct. In this connection,
I would like to pay my humble tri-
bute to my senior colleague the
Railway Minister for the speech that
he has delivered in the Rajya Sabha
on the debate on Railways. We have
got to read that with objectivity and
we will recognise that in whatever he
has said, he has given full expression
in his statements to the development

conditions. But he was perfectly en-
titled to do it because he has to look
after the good of the Railways too. 1
think I will do well

a few sentences from
that he has made
is .what he says, on page 250 of the
Report of the Rajya Sabha on 25th
February, 1059:

“l may assure her (he was re-
ferring to the President of the All
India Motor Union Congreas,
Rajkumari Amnt Kaur) that the

Et:
g.
B

in this country. But, what I want
to avoid is that with the limited
resources at our disposal, there
should not be any duplication
the facility in any area. Our
sources should be utilised to
fullest possible extent,....”

#e has suggested, why not the
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“If the national industry can
benefit more by road transport, 1
will have absolutely no objection.
But in that case I will have also to
consider whether in respect of the
industrial] raw materials and
materials necessary for the deve-
lopment of our industries, which
are carried to distant places by
the Railways, not at economic
rates but at subsidised rates, those
rates will continue or not...."

Finally he says, Sir:

“l, as a Railway Minister, do
not see any ground for putting any
restrictions on the development of
the motor transport in this coun-
try, so long as the capacity avail-
able 1n the country is properly
utilised before new capacities are
created.”

about diesel trucks? In one breath
he says‘that he does not want to

it. But actually the steps are
likely to strangle it.

Shr{ Raj Bahador: I
Member will listen to me
comes to any conclusion.
like to say that he has tried to
with the subject fairly and objectively.
He has stated the case fairly and
frankly and we must be thankful to
him for that.

Shri Harish Chandra Mathur: I
asked the hon. Minister for Railways
to tell us what he means by duplica-
tion. He himself had no answer to
ve. He says that the whole matter
the consideration of the
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us have a clear understanding of the
whole situation.

Bhri Eaj Bahadur: I, think Sur, that
or a clearer unférstanding of the whole
situation, we should not doubt each
others’ motives, (An hon. Member.
We do not doubt it). So far ags we
are concerned, either in the Ministry
of Railways, or in the Ministry of
‘Transport, we are bound to observe
certain rules of joint and collective
responsibility

Shri Braj Raj Bingh: Are there two
Governments? There is only . one
Capinet They have got jou res-
ponsibility. Why do they go on pay-
ing complement to each other?

Shri Nath Pal: They can do 1t.

Mr. Deputy-Speaker: Order, order
There ought to be no domination here
Here coordination should be observed
1 find that that is not forthcoming

Shri Raj Bahadur: I am coming to
that. Of course, the Railway Minister
has quslified hus observations He
does not want that there should be
“duplication of capacity”. He does not

then he will have to revise the rates.
He also says that there should be
pioneering efforts by road-

Sir, Road Transport has done and is
domg some pioneenng. In fact
came nto existence much before the
Railways It iz undisputable. If the
needs of economy, if the demands of
traffic, and if the oircumstances so
require, and industry is free to revise
its rates. There 1 no doubt about

%

or

are sfter all, not
S0 eod in themselves. They are
only & mesns to an end. And the
ond the
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country The socal and economic
needs of the community have to be
satisfied Let us therefore be aware
of the fact that, after all, 1t 15 the
trade, It 13 the industry, it 15 the agri-
culture that is going to dictate the
pattern and the form of transport.

It cannot be disputed that trade and
industry cannot be made subservieut
to the exigencies of the requirements
and the lhumitations of a particular
mode of transport We have also to
take note of the fact that he has said
exactly what Shr1 Masan: said yester-
day He said there 15 ample scope for
expansion of all modes of transport.
1 agree with Shr1 Masani, as the Rail-
way Mmister does The question 1is;
Why should we be scared of this kind
of co-ordmation” Let us see how it
operates What 1s the story of this
co-ordination?

Sardar A. 8. Saigal: It may not be
subordination there.

Shri Raj Bahadar: I hope this parti-
cular controversy will not make our
judgments blurred Why should we
not take note of the fact that the
Railways are our biggest national
undertaking” They have served the
country and served it well. They are
employing as many as 12 mllions
‘If any unfair competition comes
which may adversely affect the Rail-
ways, the Joss that 1s suffered thereby
will be a loss suffered by the nation
m the ultimate analysis of things. [,
as a Minister in charge, will not be
oblivious of that

Road transport must be given full
scope for its expansion and must be
relieved and must be rescued from
the various restrictions that are there,
but, at the same tome, the Railways,
which are one of our most important
national undertakings, ‘should also be
taken care of by this House That is
the way in which we can approach
Jhe whole question Any type of co-
ordipation to be successful, bas to
be realistic; it has to be reasonable;
and 1t has to be,practical. Until end
unless, these three conditions are
satisfled, no, coordination has worked
o will wark, mmmhm
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tume, we know the story of this co-
ordination. In 1038, statutory recog-
mtion was given to the restrictions
that have been imposed on road trans-
port. We know very well that War
intervened and those restrictions
could not be fully implemented. Soon
after the War, came the Code of prin-
aiples and practices. But that has
also not been accepted by many of
the States. Certamn amendments
brought forward to the 1856 Act were
not acceptable to this House, At the
same time, we also know that road
transport, despite all these restrictions,
has been gathering strength. Why?
Because, 1t is the symbol of the modern
age We should not have any doubt or
any msgivings about the future of
road transport Let it, however, be
realised that 1t has all along worked
under severe curbs; and controls. It
has suffered from one of the
heaviest taxations in the country
It has also, as the House 1s
aware, suffered from certamn rules and
regulations which have been enforced
by the police or other people and we
know the vagaries and excesses of
that enforcement We also know how
credit has been very difficult to get so
far as Road Transport is concerned
In the matter of production of motor
vehicles, we have not been able to
keep up to the schedule I thmk I
may point out 1n this connection a few

figures

I would ke to refer to page 6 of
the Explanatory Memorandum on the
budget of the Central Government
There are various items like Motor
cars, cycles, scooters, omnibuses, chas-
s1s, vans, lorries, etc. How the res-
triction on 1mports of necessary parts
and components has operated is ob-
vious from these figures. In 1957-58,
the revenue ffom this was Rs 1292
crores. The DBudget Estimate for
1958-59 was 13-50 crores. The revised
estimate shows only Rs. 70 lakhs. In
1958-80 the budget is only Rs. 70 lakhs,
So, the revenue on this particular item
by way of customs duty has fallen
from Rs. 13°50 crores to Rs. 70 lakhs.
On the other hand, take the figure re-
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me ‘That is a question which cannot
be answered by the Railway Ministry

' of a national transport policy.

13 hrs.

In this connection, I may inform the
House that this question has been
engaging our serious attention, and we
have finahsed the details, and I hope
that a high level body will be set up
mn this month or in a few weeks,
which will go into this question, study
it m all its intricate details, and then
advise Government in regard to the
principles on which such a national
transport policy may be formulated
It 1s a very onerous and very difficult
task, and I think we have got to give
this particular job or task to such a
body, and I hope hon Members can
wait patiently for this

But, I would repeat that this ques-
tion has got to be considered “free
from all traces of controversy.

May I now take up another subject?
I would now hLke to come to ports
and shipping, because about ports also,
sufficient interest was evinced. 1 may
say that the traffic handled by the
major ports and minor ports put to-
gether in 1055-56 was of the order
of 28 million tons. The trafic handled
during 1957-58 in major ports was of



trade and utry our ports
would be able to stand up and come
up to the expectations of the trade

But so far as the present trends are
<oncerned, they show some decline
ansing out of, perhaps, some reces-
sion in the trade; and the traffic hand-
led in 1958-50 is expected to be con-
siderably less than the traffic handled
in 1957-58.

So far as our achievements are con-
<erned, from the point of view of con-
struction of the various items of work
included in the Second Plan, I may
Inform the House that for 1958-59 the
works totallng or costing up to
Rs 15:23 crores have been carried out
We have a programme for the next
year for works costing up to a total
of Rs 33:3]1 crores

Hon. Members very well know that
this yvear we got the loans from the
World Bank for the Madras port to
the tune of Rs 68 million, and for the
Commissioners of the Port of Calcutta,
Rs 137 million, which have solved to
a la-ge extent the problem of foreign
exchange

1 shall now comr to the point which
was raised by my hon friend Shn
S C. Samanta yesterday, and by some
other hon Members also, about the
difficult conditions m the port of Cal-
cutta, and about the just and right
anxiety with regard to its future be-
cause of the deterioration m the navi-
gable depths of the river Hooghly

Shri Harlsh Chandra Mathur: It was
raised by Shri Raghunath Singh.

Shri Raj Bahadur: It was raised by
Shri Raghunath Singh and Shnn 8 C
Samanta too. There were other Mem-
‘bers also who raised it, but hon. Mem-
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them 1s the Balari bar, which 1s show-
Ing some gigns of deterioration, for in
December, 1988, it came down to 7:3
feet. Immediate measures were taken.
A dredger was commissioned and 1t
was sent to the site, and I am glad to
say that results have been achieved,
but I would not say they are of a
permanent character The present
depths have now come up to § feet.
The depths have varied between 8
feet and 9 feet 3 inches for the penod
1st to 4th and Bth to 15th March The
total spoils lifted from October to
February 1s of the order of 6,48,000
tons

The problem, as the hon Members
are aware,rhas been investigated by
quite a number of experts including
Mr Ir F Posthuma, Deputy Director
of the Port of Rotterdam, Holland,
Messrs Rendel, Palmer & Tnitton,
London Dr Pierre Danel, Director-
Gencral, and Mr Wallet, Chief Engi~
neer, Hydraulic Research Laboratory,
Grenoble, France, and Mr Wichers
Hoeth, Chief Engineer, Hollandsohe
Aannoming Mantschapp), Holland

The general conclusians arrived at
by them for achieving or ensuring
stable depths in the Balah region are
that this can be done only by contis
nuous dredging and proper tramning
works So far as the experiments are
concerned, for river tramning works,
they are being carried on by the Re-
search Institute at Poona, and we
hope that soon they will br finalised,
and we shall be able to art upon
them Meanwhile, we have already
taken a decision to acquire two large-
sized suction dredgers and to start re-
pair and reconditioning of the old
dredger Ganga The port of Calcutta
has got at present 4 syction dredgers,
3 bucket dredgers, and 6 grhb dredgers,
but they are in an old condition

-

So far as river trainmg works are
concerned, the House is aware that we
have started the Fulta point training
works,which cost azs much as Rs. 58
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bars which are on the north of this
particular point. The lasting solutien,
however, as the House iz aware, only
consists in ensuring supplies of fresh
upland water down the river Hooghly.

In regard to the deep sea port,
about which Mr. Posthuma and Messrs
Rendel, Palmer & Tritton have recom-
mended a site on the Haldiu Channel
northward from the outfall of the
Haldia river, I am glad to say that
we have proposed that we should
establish a deep water port, as a sub-
sidiary port to the port of Calcutta,
to be used ®s anchorage in the first
instance, and the necessary notifica-
tion is going to be issued shortly in
this behalf. The anchorage will be
brought into use during the next fair
season, from October to February.
This will be the first step towards the

fulfilment of a need which has been

long felt.

About the Bombay Harbour Chan-
nel, I may say that we prop.se to take
up the work during 1858-bv, that is
the dredging work, which may cost
as much as Rs. 8 crores, a.d we shall
have to dispose of as much ag 30
million tons of dredged material.

I now come to the Visakhapatnam
port, because reference was made to
it also. The existing breakwater has
deteriorated consideravly, and we
have proposed longterm repairs cos-
ting Rs. 27 lakhs; and short-term re-
pairs are being undertaken at a cost
of Rs. 2 lakhs. The harbour has got
four quay berths, three jetty berths,
two oil berths ana four mooring berths
with a capacity of 2'3 million tons. In
1957-58, the total traffic it handled
was more than its capacity, and it was
2-49 million tons. We think that in
1958-59 it will handle traffic of an
equal voluffie.

The construction of four berths, two
for genersal cargo, and two for ores ang
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currency, to be met out of the US.
Presidents Asian Economic Develop-
ment Fund. With this, the capacity
of the port would be increased to
about 5 million tons which will faci-
litate the export of two million tons
ci-nt“:morepermnumwnm.m

Reference wag also made to the
Kandla port. Four cargo berths with
a total wharf length of 2700 feet were
opened in July, 1957. Two addi-
tional berths are under cemstruction.
I would like to point out that the port
and its traffic have come up to ex-
pectations. In fact, when the pro-
ject was being drawn up, it was esti-
mated that in five years' time it
would have a traffic of as much as 8
lakhs of tons. But we find that it
handled within two years of its
coming into commission a traffic of
8-44 lakhs tons since 1957-58. In
1958-50, it is expected to reach one
million tons. So far as the revenucs
are concerned, I may say that accor-
ding to the original programme or
project, it was estimated that in the
first five years, the revenues would
be of the order of Rs. 12 lakhs, in the
next five years, it would be
Rs. 18 lakhs, and in the next ten.
years, it would be Rs. 28 lakhs. But
the net income during 1957-58 has been
of the order of Rs. 11-32 lakhs and in
1958-59 it has been Rs. 2452 lakhs.

I have given these figures in order
to try to remove the impression which
is °“i“ expressed that the port of
Kandla' has not done well, or that it
has not come up to expectations. I
think it has come up to expectations,
hut it has got its own teething troubles
and problems.

Another problem that has sprung
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the channel, and the channel has
again dug to a depth of ten feet
already, and by the end of April, we
‘hope it will go' up to twelve feet
With this I think the problem of the
port of Kandla will be considera-
bly eased.
In regard to minor ports, I may say
that during the first three years we

Rs. 1 crore has been spent on works
not included in the plan; so Rs. 3 crores
have to be spent in the remaining two
years. We have also got to acquire
certain dredgers and survey launches
for the dredger and survey pool for
minor ports; but so far we have not
been able to get foreign exchange for
1hat. But {oreign exchange to the
tune of Rs. 96 lakhs has now been
offered for this work from the Import-
Export Bank of the US.A. and the
proposals are under the active con-
sideration and scrutiny of the Ministry
of Finance.

I think, so far as minor ports are
concerned, I would make a brief refer-

(“." would like to inform the House that
provision exists for the construction of

red. Rs. 35 lakhs have been pro-
vided in the Budget for 1959-80 for
Visakhapatnam, and Rs. 5 lakhs for
Andaman ahd Nicobar Islands.

Then I would refer to the port of
'aradip to which reference was made

Shri P. K. Deo. 1 can only say that
taken to examine
can be converted into a
As the hon. Member
main bottleneck is that its
d is not well-developed. It
communications, and trans-
and unless and until

FETEREEIEES S
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Mangalore will be referred to by my
senior colleague.

Shri 8. C. Bamanta: What about
Cochin? Will that also be touched by
the hon. Minister in his reply?

Shri Raj Bahadur: In case he
wants information abayt the port of
Cochin, I am prepared to give it, but
I think no reference was made to it
We are having four new berths under
construction and they will be com-
pleted by the end of 1860. They will
further augment the capacity of the
port. That is so far as the deve-
lomentotthatpoﬂismemed:

We do not claim to have made any
spectacular achievements, but I think
8 steady progress has been made in
regard to all these works, and we are..
going steadily but surely, in regard to
the development of the major ports.
With the provisions of loans, work has
been accelerated and 1 think many
schemes have been sanctioned recent-
ly which have already been taken up
for execution or are soon going to be
taken up.

Then. I will come to shipping which
is another subject which has been
widely commented upon by the hon.
Members. So far as shipping is
concerned, the main problems ave
tonnage, personnel and cargo availa-
bility. 1 would like to mention here
that so far as our achievements are
concerned, they may be summarised
as follows:

The Second Plan target for overseas
shipping which was 4.88 lakhs GRT
has been exceeded by 0.28 lakhs GRT
taking into account the orders already
placed on shipyards. These ordered
vessels to the tune of 122 Jgkhs GRT
will be delivered before April, 1061

We are certainly short of the coastal
target by 1.62 lakhs GRT. This is
inevitable because there is- shortage
of cargo availability on the coast
The Raij-Sea Co-ordination Committes

that_the cargo offerings so
far as shipping is . concerned
would be of the order of 40 lakh tons
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©on the coast including salt and coal,
and 10 lnkh tons for adjacent trade
Unfortunately, however, these hopes
sor expectations have not been realised
The fact of the matter 13 that the
«<argoes that are comiing are showing
4 continuous decline from year to year
In 1955 1t was 29 lakh tons, m 1958
it was 27 lakh tons, and 1n 1957-58 it
was 25 lakh tons Naturally, therefore
because of this lack of avalability of
cargo, the mmpetns that could have
been given to the expansion of coastal
shipping has not come, and that 1s
perhaps the main difficulty at the
moment

Exnansinr  nf eaastal shppmmnger oo
hon Members know, 15 Lnked
intimately with the availability of
cargo We have also consulted the
Railway Board m this connection, since
they are steadily increasmng thewr
traffic so far as lifting of coal and salt
18 concerned In 1854 the railways
carried less than 54,000 tons of salt
whereas 1in 1957 thev carried 1 42
lakh tons and during 2 months of
1958 they have already carried 110
lakh tons

The over-all shortage m tonnage
during the Second Plan period 1s of
thc order of 1 7 lakh GRT The ques-
tion may be asked as to what are we
doing to make 1t up, and in fact, it has
been asked by hon Member Shr Pun-
noosc In fact, he has said that we
shall not be able to fulfil 1t, but I can
assure him that the steps we have
taken and we will take in future will
enable us to fulfil thus target That 1s
my hope, and confident hope

In the remamung two years 1t 1s
obvious we Should have as much as
86,000 tons accretion to our shipping
tonnage 1n order to make up th
target that we have before us Dunng
the year 1058 we have already acquir-
ed tonnage to the extent of 8854108
GRT, and althougb four vessels were
scrapped, *the net addition amounted
to 71288 GRT This acquisition
<ompares favourably against 3 lakhs
GRT in five years

APRIL 4, 1959

1 think with thig as many as
five vessels may be added which will

increase the Indian shipping tonnage
by another 30 to 35 thousand GRT

Further, as’ soon a8 we are &dle to

utilice the sum of Rs 1 crore in

foreign exchange, we shall, I think,

be able to get more from the Minis-

try of Finance This 1s our confident

hope

Durning thc year as you know, we
have already set up according to the
term- of the Merchant Shipping Act,
a Merchant Shipping Board to advise
Government on all policy matters A
Shipping Development Fund Com-
mitice has also been sct up A sum
of Rs 6 crores will be made availablé
during 1959-60 for advancing loans to
Indian shipping companies

-So far as personnel 1s concerned, 1
may inform the House that we haw
been making a steady increase in the
number of trainets to the Trawning
Ship Dufferin and other mstitutions
In 1958 the number of candidates was
raised to 75 and m 1950 1t will be
raised to 80 On the engineering
side the intake n the Directorate of
Marime Engineering Tramning has been
increased from 50 per annum earlier
to 65 in 1958 We have a proposal to
mcrease the intake to 100 in 1089

For the first time, we are also mak-
ing arrangements for higher train-
h;lnhathmﬁem,andthalnnk-
try of.Finance has given its concur-
rence to the starting of training faci-
lities for Extra Masters on the nauti-
cal side and Extras First Clags Engl-
neery Certificates on the engineering
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Shri Ra§ Bahadur: I am coming to
that,

1 may say that about a million tons
of cargo have came within the pur-
view of the Shipping Co-ordination
Committee. I think Members will be
glad to know about that. I can assure
them again that we are not over-
ambitious. All that iz aimed, asg I
have just now sald, is only 50 per cent
of the cargo in our overseas trade.

Then we have also established an-
other important—it I may say go—
institution or organisation, known as
the Freight Investigation Bureau. This
is to deal systematically with all
complaints from the trade regarding

or brought forward

So far as the sailing vessels are con-
cerned, we have taken some
mmzmmwpote
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We have created four Regional Ofices,
We have also appointed a Central

utilise their talents and put them to
good use, so that these talents are
not lost to us.

nent conferences. It is obvious that
we could not think of competing
against our own shipping companies,
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explore new routes—this refers to

shipping routes cannot be built wup
without some sacrifices on the part of

p.mpmmw

I would like to repudiate the in-
sinuation or suggestion of my hon,
friend, Shri Punncose, that the
Chairman or the authorities of the
Government are functioning in an
apologetic manner, They are not.
They are of course functioning 1like
decent gentlemen and they won't like
to be offensive in their attitude. They
would like to be accommeodating to
the extent that men of understanding
do and which they expect from others.
That is all I would like to say.

*Shri Punnoose raised another point
that the Government have not given
foreign exchange to the Government
Corporations. I may say again that
the demand for foreign exchange came
much in advance from the private
shipping companies as compared to the
Government Corporations, because
the former were earlier in the fleld

for Grants 9812

as 33 per cent of the coastal trade is
being carried under foreign flags. That
is not a fact. So far as dry cargo is
concerned, the reservation is complete
for Indian shipping. Only tranship-
ment cargo is allowed in chartered
ships under foreign flags but that too
after enquiries are made from Indian
companies whether they are prepared
to take that transhipment cargo, and
when they refuse to carry it then
alone a foreign ship is allowed to
cartry it as a special churter. Sup-
pose a cargo is meant for Madras, but
the ship comes to Bombay. It has to
be taken to Madras. A ship may not
like to take that cargo. Therefore, in
such cases only by special permission
& foreign chartered vessel is allowed
to take such cargo.

Shri Punnoose: How much would
it come to?
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very efficient. I would like to raise
one or two issues about the Viscounts.
There were two contracts with
Vickers, In the year 1935-88 ten
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£3085 lakhs to £ 357 lakhs. In
other words, with the axcess inat we
hwlpnuwowiub.m:o pur-
chase a Viscount itself.

I would like to know why this vari-
ation has taken place. According to
clause 3,144 per cent. ls the maxumum
varauon contracted for. 1 would like
to know why that maxmum Varation
bas been allowed in the first conwact.
That s the point which 1 wouid like
to have clarified.

Having said this, I would like to

south? Is it because there are no
servicing centres in the south, either
n Bangalore or in Madras? If that
18 30, immediate steps must be taken

posited as they are not given any
pass book. At least a pazs book should
be given of the method of collecting
the provident fund should be suit-
ably centralised.

On the question of stratagem what
I would like to suggest for the con-
sideration of the hon. Minister iz that

for Gronts 9824

Before 1 refer to the many points
that I nave mequoned In my cut
motons, I would lLke to say ooe thung
about Safdarjang. There 13 an aur-
coOler in e Wansmmung stauon. I
am wmnformed tnat the sir-cooler is
now emutung only hot saur and not
cool air, That may be looked into.

Comung to Posts and Telegraphs,
very few hon. Members have so far
reterred to Posts and Telegraphs, We
heard & lot about Posts and Tele-
graphs during the last year. Ceriam
basic issues &re now raused. 1 would
ke to say that when the hon, Shri

they have to give suitable notice,

But, having been recognised as a
trade union under the Trade Union
thmmm .lndnsmnl

restriction has been under rules 4(a)
and 4(b) about which there' has been
a0 much protest throughout the coun-
try. The hon. Mimster knows about
it. I would like to mention only oue
point about rules 4(a) and 4(b). Here

different levels negotiations do take
plloe But the question is, having re-
comndnpuﬁculumnhﬁmm
Wwe or are we not going o allow them
wmnc‘lmnamdeuniu! There
melql.!nthmpwhiehue normal

vities. Holding meet-
!.n.lnd the decisions of
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the trade union, holding meetings and Minister has alsc had trade umion _
explaining a perticular issue raised experience in the padt) and I hope he

says that he has got some grievances,
that is termed as a demonstration.
. This has got to be put at rest. I do
request the hon. Minister, who knows
this problem so well, to give a quietus
to the discontent that is now spread-
ing amongst the P. & T. employees.

The secand point about this is on
the question of rule No. 8. Rule No.
9 says that the P. & T. employees can-
not raise money for helping a victi-

;
i
;
'
§
_E

develop as good trade union leaders.
Unfortunately for us, in the P. & T.
movement there are very highly
developed trade union cadres. The
guestion that arises i, supposing there
aaP.&T.emplomwhohnuﬁred‘
gnd who is an office-bearer, is he an
outsider? Supposing there is a worker
whd resigns and them becomes an
office-bearer, is he an outsider? Sup-
posing an employee has been  dis-
charged or victimised and then he
pecomes an office-bearer, is he an out-
sider? I do not think he can be an
gutsider. The definition of ‘outsider*

long before. That is the third point
on which I would like to draw point.
ed attention of the hon. Minister.



9827 Demands CHAITRA 14, 1881 (SAKA)  for Grants 3828

three years that the T-0 must be re-
placed by a proper RMS van, even to
this day we have not got it

The Madras Circle has given n-

stances how the RMS section 15 under-
staffed. The working conditions of
the RMS employees will have to be
considerably altered

Bir, the Mimstry deals with so
many subjects, it is & vast Mimstry 1
would like to mention only one other
point I shall not exceed the tame
limit that you have fixed for us Thus
Ministry also deals with Rallways

What I would request 1s this Since
12-5-1b41, on the recommendation of
the Pacific Locomotuve Commuttee, the
Inspectorate of Railways has been
placed under this Minstry There are
four circles—Bombay, Calcutta, Banga-
lore and Lucknow But the Lucknow
circle has got its headquarters still in
Calcutta It should be shifted to
Lucknow From 1-1-1958 to 15-12-
1958 this Inspectorate has carried out
investigations 1n the case of 30 passen-
ger train accidents I request—and it
18 also a very modest request—that
whenever ths Inspectorate holds such
enquines the reports of the enquirics
may be made available to this House

14 b
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About the P. & T. I just want to
point out one thing. Local call rates
w Calcutta, Bombey and Delni are
not the same. The following wouid
show the difference. As it exists, in
Calcutta there are two rates—10 calls

sttention and that Haldia, which is
sought to be made mnto a deep-sea
port, will also find an important place
and will be taken up as soon as posal-
ble.

There 15 just one argument which 1
would like to answer. Members op-
posite said that because Calcutta port
needs dredging so it need not be
developed But then all ports m the
world have to be dredged S8ir!
ther, Calcutta port is a natural
And the very fact that the hon.
ber opposite sail that the first
by the British was in Calcuita
shows that it is a natural port.
are all in sympathy with all ports
that should be developed, whether it
is Paradip or Mangalpre or other

MT



9841 Demands

{Shrimati Ta Palchoudhuri]
Coming to tourism, 1 have one
point to make. I find that there are
three things in the administration of
the Transport Ministry which, if ado-
pted, will help the administration
about tourism and publicity, to my
thinking. [ & wing of the Information
and Broadcasting Ministry could
function under the Tourist Depart-
ment and do a certain amoudt of
blicity our tourist publicity would
. The same applies to build-
the posts and telegraphs, It
or the Housing Min-
on under the Trans-
the building, could
a faster rate. Third-
epartment of shipping
th the many aspects
shipping.

g#’!
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They should allowed to take
drinks, if they are used to taking
them. Prohibition towrism deo
not go together,

ot wwn W Rt ) a1 9y
&fag, amga

Shrimati Da Pakhowdburi: Of

it is very beautiful—I am sure
of this unsavoury odour will
appear. Not only that, we ean
arrange to earn some foreign -
change from the place, In Bengal Sir,
Darjeeling is the Queen
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Then, there are two kinds aof
tourists—intimate tourists and specta-
cular tourists. Intimate tourists want
to sce the life of India and the life of
individual as such whenever they
come m contact with people. There 1
think we can do a lot towards creat-
ing an interest in them by taking them
to places of interest for the foreign
visitors like Nabadwip, and 1 am sure
the Minister will agree that if facili-
ties are offered, even the foreign
tourists will find those places vwvery
very pleasing. He can assure himself
of this by seeing them himself and I
will see that he also seces how t .
ful it can be on a moonlit night wnen
kirtans are sung and the boats ply on
the river. 1 hope that he will make a
trip to Nabadwip.

Mr. Deputy-Bpeaker: Is this invita-
tion sumply for the hon. Minister or
is this for others also?

Shrimati Ila Palchoudbari: For
others also. Anybody who will come
to Nabadwip is always welcome.

Also, if on the highways we plant
flowering trees m a planned way, we

,could get tourists to go all over the

highways just to see
flowers. They have done it in
France. They have encouraged it in
France and I hope that we will also
take it up

Lastly, 1 only wish to point out
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goat that was sacrificrd No idea of
the Shakti cult or philosophy behind
it had been explamned, and what was
being put forth was in bad English!
1 explamed it to her and I dare say—
she might not have liked the sacrifice
of a goat or not but certainly she did
not go away with the idea that babies
wer: bewng sacrificed. 1 think this is
the sort of thing that we must guard
against so that guides do not go about
saying that they are very good to
eat, 1 mean, the babies. The American
lady told me afterwards, “Of course,
oung goat we also find very good to
mt "

With this 1 will just conclude and
say that India has wvast potentialities
for tourism. I think if we develop
this we will gain the friendship of
the world because it is a land with
many attractions. To quote the words
of the poets of Bengal, it is:

“wrwireram sy witedye amny”’

That is India Sir, and tourism with
all the friend hip that it offers will
gain India not only money—that Is
the least part of it, as our hon.
Manister has said that it is not from
the money point of view that we loock
at tourism, but it i1s the friendship
and international amity and goodwill
that we will find as we expand in
tourism and more people come to
India.

Shei J. B. 8. Bist (Almora):
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{Mr. Deputy-Speaker]

might move forward or speak more
loudly.

Shri J.B. 8, Bisi: There are no
asrodromes and telegraph and tale-
phone facilities are practically nom-
axistent.

An hom. Member: Where?
Shri J. B. 8. Bist: In border areas.

Mr. Deputy-Speaker: Now it is time
for making a speech and not for con-
sultations.

Shri J. B. 5, Bist: The first portion
was inaudible 50 I will repeat it. I
was referring to the border areas and
about towns which are on the border.
I had said that they are cut off from
the rest of the country, specially the
area adjoining the UP border with
Tibet and Nepal.

An air port at Haldwani would be
important from the point of view of
tourism and it would aiso be a stra-
tegic air port. More than the aero-
drome is the importance of roads.
Almora District is connected with
Western Tibet by means of two
routes. One route is from Millam on
to Kungri-Bingri Pass, thence to
Gyanima Mandi in Tibet. The other
route is from Garbyang onwards to
Lipu-lake Pass to Takulakot. There
is a third route via Darma, but com-
paratively convenient is the route
from Garbyang. In spite of the fact
that it is essential to provide a good
motorable road to connect Garbyang
with the rest of the world nothing
much has been done so far to achieve
the objective.

It is tru® fhat there is a road from
Tanzkpur to Askote but this needs a
lot of extending and the portion bet-
ween Pithoragarh and Askote ima
kutcha and a fair weather road only.
Time has now come to extend this
road right up to hipu-lake Paw or to
Garbyang at least. This rosd also
should be connected® with Almore,
the headquartegs of the District.

AFRIL 4 1359

for Grenss 9846

Another important and emsentiasl
road is to Munsyari and, Millam, which

ax I pointed out before, leads (Inter-
ruption).

Mr. Deputy-Speaker: Order, order.
Other talks should not be so loud,

Bhri J. B. 8, Bist: . .. .to the Kungri-
Bingri Pass. Bimilarly, a road should
be provided from Lohaghat to Pul
Hindola on to the Nepal bogder 30 that
our trade with that country may be
facilitated. All these projects should
be treated as national projects and
liberal assistance should be provided.

In the matter of talegraphs and tele-
phones, the position is worse, Pithora-
garh, the sub-divisional headquarters
of the border area, has no telephone
link. As far as the telegraph service
is concerned, it is antiquated and cir-
cuitous. In view of the affairs In
Tibet, we should be in a position to
have a direct link with our borders. It
is true that the checkposts have =a
wireless link, but this is not open to
the public and it is generally out of
order.

The next thing I would like to say

Lastly, I would like to draw the
hon. Minister's attention to the report-
ed decision of the P. & T. Directorate
to wind up the Complaints organisa-
tion., This is & retrograde measure
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also would be enabled to discharge
their duties without fear or favour.
This organisstion, naturally, I thunk,
created resentment in the department
The officers do not seem to have co-
operated with 1t. As long as Shri
Kidwa: was alive, he assigned to it a
key role and maintuned its import-
ance 1n spite of their opposition. Even
Shri Jagjivan Ram who succeeded
him, realised the importance of thus
organisation and placed it on a per-
manent footing. Unfortunately, afier
his exist, the departmental officers had
an upper hand and they saw to it that
this organisation did not function efl-
ectively. Lately, I understand, it has
been declded to wind up this organis-
ation. Those who are serving in it
are to be absorbed elsewhere. In
future, the work they were doing ia
to be done by the departmental officers
themselves.

I would like to know from the hon.

is strange and pitiable indeed
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me some time. It 8 very often said
that we are hving 1n an era of planned
economy. In spite of the fact that the
Minister of State has made out a long
case to prove that all modes of trans-
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[Shri Rajendra Singh]

the defence point of view and from
the view point of our trade with our
adjacent countries like Burma, Ceaylon,
Indonesia and other countries. We
have to see that our coastal shipping
is also improved and developed with
other modes of transport. On the
showing of the Minigter himself, om
his own admissions, 1t has been proved
that the target laid down by the
Planning Commission, so far as coastal
shipping was concernad, has been viol-
ated, and it has been violated by the
Ministry that deals with Rail trans-
port. The Railway Minister made a
very pathetic observation during the
course of his Budget speech that road
transport has eaten into the earnimgs
of the Railways and the rail trans-
port is in danger. May I very res-
pectfully submit, what about coastal
shipping? The Minister has just now
admitted that it was laid down by
the Planning Commission as well as
by the Bea-Rail Co-ordination Com-
mittee that 4-12 lakh tons was the
target o0 far as tonnage of coastal
shipping was concerned. The achieve-
ment so far as this aspect is concern-
ed is distressing. At present 258
lakh tons are available In 1857, the
same was the position. In 1954, we
had 20,000 tons more. The perform-
ance at present is that we have gone
down 20,000 tons so far as coastal
shipping is concerned.

We have to congratulate the obsery-
ation of the Rail-Sea Co-ordinatiom
Committee. They said-

““We recommend that in the con-
text of the general policy of de-
velopment of shipping and the
overall transport shortage antici-
pated durifig the second hal? of
the present Plan period, Govern-
ment should take urgent steps to

ensure attainment of target of 4°12

lakhr GRT for the coastal and ad-
jacert trades as indicated in the
Second Five Year* Plan,

L]
Further, we consideped it im-
perative that, whatever be the

APRIL 4, 1989

8ir, it would be relevant in this
connection to recall that we will have
to carry a transport of sixteen lakhs
tons of coal. How are we to provide
the transport? It would not be possi-
ble for the Railways to carry _ this
transport. It has been pointed out by
the Rail-Sea Co-ordination Committee
that our capacity on coastal shipping
should be increased to forty lakhs from
the present capacity of ‘twenty-five
lakhs. Whereas the cosl despaiches
through shipping was 1-71 lakhs in
1958, it came down to 1'2¢ lakhs in
1987. So far as the despatch of salt
from Kutch, Saurashtra areas are con-
cerned, there has been a deplorable
fall. Here also I will quote some
figures. Whereas in 1966 it was 363
lakhs, in 1957 it came down to 322
lakhs. Upto October, 1858 the figure
comes to 188 lakhs. Why has this
happened? It happened because the
Railway is not playing its role pro-
perly and honestly so far as coastal
<hipping is concerned

1 am afraid somebody may get am
impression that I am advocating a case
at the cost of the publk: sector. It is
far away from my mind. I am not
concerned with the public sector or
the private gector. If anybody is of
the opinion that certain modes of
transport should be nationalised, I
am one with him, though I know that,
in this country, nationalisation means,
handing over the line to the bureau-

1 wish to say, Bir, that because the
railways were not able to give certaln

wagons, shippings had to be delayed
discharging the cargo or in taking
the cargo. In Madras port, the dis-
charging cepacity is tons. There

5
.5
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also, Railways have not placed wagons
for discharging the cargo. The Rail-
way adopis a dog in the manger policy.
Coal and salt are the principal car-
goes for the general shipping. The
Rallway Ministry admitted that 40
per cent. of the cargo will consist of
coal and in carrying coal we should
not incur losses but our earning is not
commensurate with the amount of
coal that our Railways carry. That
way, Sir, it is a wasteful competition.

Mr. Doputy-Speaker: The hon. Mem-
ber's timc 15 up.

Dr. Melkote (Raichur): 1 want to
know whether a decision has been
taken and communicated to the em-
ployees of the Civil Aviation Depart-
ment pertaining to the creation of
fixation of semiority of senior clerks
in the department. since I feel that
the decision communicated to them
already on 13th June, 1858 by the Min-
istry was a correct one as it affected
the interest of more than eighty per
cent. of the people concerned. and
that the delay in giving out the present

on is causing a good deal of un-
rest. Would the Ministry please
clarify this point?

Mr. Deputy-Speaker: Besides the
cut motions that have been wdmitted
tlready, cut motions 1385 and 1387
thall alsc be treated to have been
ﬂ'lovli.ruuhﬂg.. :
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Recent recognition rules banning
outsiders remaining as office bearers
in service assoc.ations and unions.

Shri 8. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs. 100",

Application of rule 4-A and 4-B of
the Government Servants Conduct
Rules to Posts and Telegraphs em-
ployees.

Shri 8. M. Banerjee: I beg to mowve:

“That the demand under the
head ‘Ministry of Transport und
Communications' be reduced by
Rs, 100",

Shri 8. K. Patil: Mr. Deputy-
Speaker, Sir, 1 am grateful to the
House for the very constructive and,
if I may say so, almost mdulgent cri-
ticism that the hon. Members of the
House have offered on the Demands
for Grants of this particular Ministry.
My hon. colleagues have replied to
some of those criticisms. I shall try
to reply to the rest of them. But,
before I do so, I would try, with your
permission, Sir, to give a rapid and a
brief survey of the various activities
in the departments of this Ministry.
One hon. Member said that ours is a
very vast Ministrv. This is, Sir. a
very extensive Ministry with its
activities and departments scattered in
far-flung places. 1t is scattered in all
parts of India and therefore it is like-
ly that the kind of efficiency that we
find in one place may not be available
in another. Therefore, if I do not re-
fer to any criticism by any hon. Mem-
oer, it is not out of anv discourtesy
that T will be doing so., Every critie
cism that has been made in this House
will be thoroughly gone into and we
shall be sending replies to hon. Mem-
bers, if I cannot cover those points
within the short time at my disposal

iwmﬁdbeginwnhﬂmlmcall
a very prosaic, innocent, ‘pedestrian
and also an ektremely useful depart-
ment, and that is, the Pom, Office. Se
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Now, I come to the financial results,
As the House is aware the year 1857-
58 closed with a net surplus of Rs. 371

budgeied or estimated for only Rs. 235
lakhs. But the revised estimate has
gune to Rs. 5 crores. For the first
time after several years, the post offices
have yielded some good surplus. And
it is a matter for gratification not only
for the Minister or the Ministry but
for every hon. Member of this House,
and for that matter, for every citizen
of this country. As the House is
aware, 50 per cent. of the total sur-
plus is to be given to the general
revenues. It is a proud day for us
that we could make a contribution of
Rs. 2 crores to the general revenues.
I see no reason why with increase in
efficiency and the output of work that
our satisfied and contented staff will
be putting in, very soon, we shall
not make % contributisn of Rs, 3
crores to the general revenues. With
this position governing the financial
working of the department, and the
likelihood of more profits accruing
with further investment, at least in
the telephone services, I hope that the
Planning Commission and this Houne
will look kindly at the relevant de-
velopment schemes, and make wmsuch
larger provision to finance them as
would be required, because whenever
our demands go, our department is
considered as not 30 very essential or
of that top-ranking class, and, there-
fore, our demands are sometimes turn-
ed down. But when we point out that
‘we can make a contribution of Rs. 2§
erores to the general revenues, and
God willing, and everybody co-operat-
ing. perhaps after five years, we could
mak a contribution of Rs. § crores,
our demands must have some kind of
a priority and a preference, f the
Planning Commission and this House
can give it

In fact, the department is at present
considering whether by revision of

» Jor Grants 9856

telephone tapipps it cannot raise sufi-
cient funds which should enable it to
iasunch upon a self-financing scheme
to cover its own expansion. The
general revenues would be substanti-
ally benefited by any improvement
in this respect, and I see no reason
why such a development should not
be welcomed on both sides. I am not
holding out a threat. Even Iif there is
a revision, it would not be of a type
which would be really iksome or
impossible or difficult for anybody.

That brings me on to the telecom~

& loss up to Rs 1,000 for places
having a population of more than 5000,
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in one mingle city, and the same can
be amd of the city of London too.
Therefore, the figure of 4} lakhs for
the whole country 1a not a great figure.
But arcumstanced as we are, and
considering the foreign exchange and
the other difficulties it is a notable
performanon

The department has taken in hand
an ambitious coaxial cable scheme at
& cost of about Rs & crores for link.
ing important cities hke Calcutta,
Delhi and Bombay, for providing high
grade circuits for speedy disposal of
trunk traffic Complaints have been
made in this House about the difficult-
les of trunk calls You cannot imagine
how very anxious I am that these
difficulties must disappear as s0on as
posaible; and some of the difficuliies
will disappear But the difficulty now
= thus; 1n fact, very often questions
are asked in this'House whether the
telegraph wires i1n some places were
cut or not and so on and so forth
So, you can quite understand that
dificulty Therefore, 1n order to 1m-
prove our telecommunication system,
and particularly, the telephone system,
a coaxial cable scheme has been pro-
posed And if there were not the
difficulties of the foreign exchange,
possibly, a lot of progress could have
been made, but even then we are
making progress, as I shall indicate
now

The work was taken in hand last
year. The work on the Delhi-Agra
eection 15 nearly complete; 1t 18 for
about 120 or 130 miles The scheme
Is expected to be completed in the
Delhi-Asansol section by the end of
the Second Plgn; due to financial
ltmitations and shortage of foreign
exchange, work on the Agra.Bombay
sector 1s likely to be taken up and
completed only in the Third Plan. I
am talking of Agra-Bombay, because
it i3 a triangle; namely Calcutta-Delhi-
Bombay; and, all the cities gnd
towns that are on the wjy would
be covered. Therefore, it will cover

L ]

APRIL 4 1%

for Grents o8s8

really more than half of the country,
when these coaxial cables are Ilmd,
and that will give a performance
which is mwuch better than what hom.
Members have complained of in the
course of the debats,

Direct operators trunk dialling ser-
vice has been successfully mntroduced
between a number of stations This

portant auto-exchange areaz in Indis
That means that if we want to
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Even then there 1z a foimuon m
big cities so far as telephones are
concerned, and particularly in Delh:t
I am personsally very much ashamed
because Delh: 183 the capital, and
surely there ought not to be these difi-
culties 1n Delhi, because a lot of noise
can be made if anything goes wrong
in Delhi  Therefore, the Minustries
and the Ministers are particularly
anxious that we should not really give
any handle to the hon Mcmbers so
far as the capital city in which they
live 15 concerned Unfortunately, the
demands of the gity were wunder.
estimated, and therefore we have rum
into dufficulties, but we ar~ doing our
best, our very best, and possibly we
shall expand the capacity m less tham
one year. That is exactly what we
propose to do.

While on the subject ot tele-com-
munications, I must say a word or
two on the very satisfactory progress
made by the Indian Telephcne Indus-
tries during the past year. The
targets of production of the factory
fur the year were genarally achieved.



g8sy  Demands  CHAITKA

Due to increasing demands on &c-
count of the increased tempo of deve-
lopmental activity in the country, the
company's production targets for 1959-
60 have been substantially increased.
As sgainst the target of 84,000 tele-
phones during 1858-59, the target
fixed for 1959-60 is 92,000 telephones.
We are now seeking foreign markets
too, so that if those markels become
available, these targeis can be further
increased

New items of production such as
road signalling equipment can now
be made in the country, and we need
not import them from outside count-
ries. Railway control wayside tele-
phones and portable way telephones
are also now being produced at the
factory. Without mentioning the
details of the working of the factory,
I may say that on the whole the LT.I
are doing a commendable job in the
public sector We are very proud of
the ITI and its performance, and
here, with your permission, I send
my tribute to those people who are
responsible for this nice performance

A very satisfactory feature of the
progress of tele.communication in
recent years has been the gradual
development of indigenous production
s0 that today our telephone system
depends comparatively lLittle on foreign
exchange. This is an activity which
does not get publicity because it is
quietly carried on, but that activity
affects the very progress of our tele-
communications This achievement
has been the result not only of the
establishment of the LTI and the im-
provement in the production of the
P. & T. workshop, but also largely of
the research that has been conducted
by the Tele-communication Research
Centre in the P. & T. Directorate. A
call queueing equipment has been
designed which should enable calls to
be handled in the order of their
arrival and the relevant positions of

number of calls, the maximum

(SAKA) for Grents 9860

s - L]
supervision over actuals, Jneie were

complaints, and they were expressed
here also, that sometimes there may
be preference shown ete. All that
will disappear when this QqQueueing
system comes in, so that calls in order
of priorty would be attended to.
Tha: J8 a very great improvement in-
deed, and our research laboratory is
responsible for this

We are also going to experiment,
with the help of this centre, with
subscriber to subscriber diailing. We
hope to complete this system between
Lucknow-Kanpur, Delhi-Gaziabad,
Delhi-Hapur and some other
routes during the current year,
and on the  Dbasis of these
experiments it woduld be poessible
to cover in subsequent years at
least the important centres of -
merce and industry, so that ‘trun
traffic between them would be more
or less automatic.

Now | come to the crealicn of the
Mysore circle and the reovganisation
of the other circles. Complaint has
been voiced by more than one Mem.
ber, and I can quite understand that
a large State like Mysore no{ having
its own P. & T circle and a major
circle with the PM.G. instailed in it
18 something which does not do
credit. Anyway, we are trying to do
our best You can understand lots
of these difficulties have come upon
us because of the reorganisation of
States. It 1s not s0 very easy to have
a circle You can imagine how many
years It takes for the creation of a
circle, for its developmet. With the
difficulties that have come upon us all
of a sudden, naturally it takes some
time, but we have taken a firm deci-
sion that the State of Mysore shall
have an independent P, & T. arcle.

Shri Rami Reddy (Anantapur):
What about Andhra?

Shri 8. K. Patil: That also applies

to the other places. There is Andhre
for instance, .

Dethiled lmnsement; are heing
worked ouf We have alresdy asked
the Mysore Goverament to suggmt



Hyderabad Circle also, because it
would be attenuated. There is a de-
mand for the transfer of Marathwada
to the Bombay circle. This would
it for the loss of the four
Karnatak districts, and the Bombay
Circle would more or less remain as
it is and may not present any staff

|

will be sorted out in the next month

representatives of the P. & T. rtaf?
are also associated. Steps are being
taken up to set up a P, & T. Sports

Board, and all reasoaable
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more in every posslble way so that
our P, & T, sportsmen become same
of the best spqrismen of this country.

Now I come to postal buildings.
Government is fully consclous of the
need to provide better and more ex.
tensive buildings for post offices. A
large number of post offices are locat-
ed in rented buildings. The P. & T.
Department had a large programme of
construction of departmental buildings
during the Second Plan period, but
how it was not done, the hon. House
knows very well. There was a ban
for some time, but the ban has now
been lifted. We have agsin started in
earnest, and we shall really accelerate
these activities so that we shall have

number of buildings, about 100, was
constructed, renovated and extended.
In about 300 cases the post offices
were shifted to more commodious
rented buildings, or the bu'lding ex-
tended by the landlord on the depart-
ment undertaking to pay enhanced
rent. I wish I ocould give similar
satisfactory figures of progress regard-
ing the construction of residential
accommodation staff  quarters. I
regret, however, that again due to
financial limitations and the conse-
quent ban imposed on new construc-
tion. out of a target of 4.500 uniix of
stalf quarters, only a little over 1000
mnits were constructed by the end of
1958—Jess than 25 per cent. It is not
& very good to tell, but the
House should everything that s

for Grants o264

for our staff is constantiy receiving

not quickly done. Therefore, with
the establishment of that Board, there
will be further facilities given to us
in order that the target should be
sccomplished as quickly as possible.

The important point to mention
this connection is that we have

)
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partment, its administrative structure,
the service which it renders, the
length and breadth of the country
which its service covers, especially
the building construction part of it
the need for a commercial outlook
and the necessity to come to sound
and quick and urgent decisions—all
these unmistakably point to a pattern
not exactly the same as, but more or
less similar to, the railways. Not
that we need a separate budget and
things of that type, but as much of
cempetence to look after these things
88 we possibly ean have, so that
the long process should be avoided
snd we can come to quick decisions,
thereby adding to efficiency. A
scheme has been worked out irn suffi-
cient details and as soon as Inter-
ministerial consultations are over, the
proposal would be lasid before the
Cabinet for final decision.

The House will realise that the ques.
tion is somewhat complicated as it
involves warious Ministries and econ-
siderable attention to delegation of
powers, and financial reorganisation
of the Department. Let us not be
basty and impatient. All 1 can say
at present is that the decision is

g
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fore, a little more time,and delsy is
excusable, because the deiay is not
solely the retponsibility of our
Ministry as other Ministries are also
concerned. It is a question of the
whole Gavernment of India adminis-
tration.

vice vital to the life of the community.
Therefore, the mutual relationship
between the Department and the staff
must be based on that fundamental
fact. Within the resources available,
everything possible must be done to
improve the working condition: of the
staff . But the staff must also re-
cognise the fact that the service has
gut to be rendered, and the efficlency
of the service can rest only on dis-
aplined and conscientious discharge
of their duties. While, thercfore, we
are always prepared to iniuate and
entertain proposals for improving the
prospects and working conditions of
the scrvice consistent with the avail-
abile resources and other general limi-
tations on the basis of uniformity, 1
am not prepared to make any com.
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pot have a better friend than the
Minister in charge. I will go to any
length, even fight in the Cabinet, in
this House and anywhere, in order to
proiget the service rights of (. ~<e
people so that the underdog can get
a square deal. So far as that part
of it is concerned, they should ex-
perience no difficulty whatsoever
B0 far as the political part of it is
concerned, I cannot be equally ex-
pensive in my expression. They
have got the right to have trade
unions, because we have allowed
it; all legitimate trade union ac-
tivities will be tolerated. But
when 1 say ‘legitimate', I want
to emphasise it and underscore it in
order that this should not retard the
discipline and efficiency of the ad-
ministration. Subject to these condi-
tions, there should be no difficulty to
carty on with the process of evolution.

Skri Rajendrs Singh rose—

Shrli 8. K. Patil: On this I give
assurance to my hon. friend, Shri
Interruptions should
come at a time when the flow is not
disturbed; otherwise, it will take
longer time. .

I was telling my hon. friend. Shri

Tangamani, that this is a matter of
evolution as time goes on. We are

E

But as soon as they were pointed out
to me, that the legitimate trade
union activities of our staff were
or hindered in a particular
have issued Instructions to
Gs. and Directors that so far
activity was concerned, it had
encouraged, because we have
legitimate trade unior ac-
held for that purpose

A
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very happy to say that the memben
ot the P. & T. staff are incroasingly
having their appreciation of this view-
point and giving their fullest co-
operation

Shri Muhammed Elias (Howrah):
Will 4A and 4B be abolished?

Shri 8. K. Patil: Is not my answer
sufficiently indicative? That is a
matter for the Home Mnistry, but
surely I do not take shelter under
that. I say that if there is anything
in 4A and 4B which retards Icgitimate
union activities of the members, I
will not allow that to operate. But
beyond that if they want anything,
surely they cannot have it, not be-
cause that it i1s my pleasure or dis-
pleasure but because thereby I will
not be able to maintain the efficiency
of the Department That 1s the only
reason why I am saying so.

Delay and lack of courtesy and
prompt attention of the P. and T. De-
partment.—There have been many
delays. People complain about the
trunk telephone service. Often I get
a telephone call at 2 o'clock in the
morning and then sometimes I feel that
there is something wrong with my
family or somewhere somebody s
il

The Parliamentary Secretary to the
Minister of Externsl Affalrs (Shri
Sadath Ali Khan): It may be a wrong
number.

Shri 8. K. Patil: No, the right
number. Nobody makes a mistake
about the Minister’s telephone num-
ber.

Mr. Deputy-Speaker: It may pro-
bably be that the family has grown
bigger. .

Shri §. K. Patil: The hon. Deputy-
Speaker is right. It 13 nol a family
of 8 or 10. I have now got a family
of 3} lakhs. But it is not from family
members. It i» fronl out of 360
milliow people—the subscribers  And
a family to whatever size it has grown
cannot be as big ay that



$869 Demands APRIL 4, 1009 for Grents 9870
' [Shri 8. K. Patil) -
It is somebody telephoning me %o fact, when analysed, you will find that
ocomplain that he has been waliting for more than 99 per cent. of the work
‘10 hours or 12 hours gnd he has not of these services is dons without any
yet got the trunk call. I can under- blemish. It is the less than dne per
stand the exasperation of the man. cent that creates all the troubls and
Possibly somebody might be sick, that makes for the headlines every-
somebody might have died or there where. 1 am not really saying that it
is some other urgent message to be is not important and should not be
-commmunicated and so on and so forth. attended to. Just one alrcrash is al-
‘Putting mysel? into hiz shoes, I can ways given banner headlines In

|
g
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I agree that such criticism s
naturally justified and the public is
entitled to expect prompt and cour-

But I wish to place before the House
some reasons, however inadequate,
that have led to the deterioration in
the service. One 1s that phenomenal
increase in the number of calls Dur.
ing the last 3 or 4 years, the calls
have increased twice, three tumes and
even four times the number of calls
before. I do pot want to give the
statistics. Opne could understand what
huge burdens have really fallen on
these people who were not prepared
for it All of a sudden it has come.
Therefore, in the transitory stages
there were some defects. But I do
mm&mywmbeor-hngdnn-

The frauds, embezzlements and mis-
appropnations have been referred to.
They have been referred to on the
floor of the House. , Very often I have
to answer* questions which, some-
times make headlines inethe Press. In

lected all these statistics for me as

hon. friend, Shri Vajpayee, said
why this vigilance sta® has been in-
creased and so on. In one breath you
require that we should be tighten-
ing up discipline and, when we are
trying to do it, you say, in the same
breath, that all this is not necessary.
It really becomes difficult. Therefore,
we have to have some patience I
promise that within less than a year
we shall try to place this svstem on
its proper footing, I say it had gone
wrong for many years and we have
inherited all these things; but we are
trying our best to see that things im-
prove. (Interruption).

The problems of delays and dis-
courtesies have been recently reviewed
in consultation with the P M.Gs. and
heads of circles. The DGP A T. had
a conference with all the P.M.Gs. and
a code of discipline and a code of
instructions have been evolved. And, |
when they are implementced meny of |
these grisvances will go.
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when I was not a Minister of this
House I uséd to have a scheme in
other parts of the country, particular-
ly in the city of Bombay, to start
clubs. The name of the club was to
be ‘Do It With a Smile’ Anything
you do, do it with a smile. And, if
there is any department of govern-
ment where the Do It with a Smile
Clubs are very necessary, it is the
P.& T You can call it by any
other name; 1t 15 a good romantic
name. There 13 nothing gloomy about

An Hon. Member: A good motto for
the pickpocket
L

Shri 8 K. Patll: Civii Aviation has
been dealt with by my hon. colleague,
Mr. Mohiud®n  The steady progress
made during 1958-5¢ will be readily
understood by comparing the figures
of revenue load ton mules in 1853
when the Civil Awiation services

tion. The Department of Civil Avia-
tion now maintains 84 aerodromes, 2
new aerodromes, namely those at
Malda and Kandla having opened to
air traffic in 1958. It s expected that
4 pew aerodromes will be opened
during 1950.80. Omne is at Tulihgl,
Manipur, another at Behala, Calcutts
and the third is at Raxaul, Bihar and
&;Md?hoo‘lm Haldwani,

during the year and the frequency of

the India-Tokyo service was also in-

creased from twice a week

A scheduled cargo weekly service was

also introduced between India and

UK. in collaboration wity a foreign
was

j

arrlne and there

be released for that which will
possible when we ntroduce
planes By that time we shall ha
aclieved very valuable experience in
this transport

8
isw

They say, ‘Oh, you are getung 74
per cent profit; what about the other
924 per cent’> They imagine that
100 per cent. 1s profit—what we are
earning There 15 also a lot of ex-
penditure Even if we lose something
we get a sort of expenience which is
more than valuable when we shall
come to handle that traffic ourselves.

Now all that needs to be emphasis-
ed 15 that there 15 great potential for
the expansion of the internal as well
as the external air services. Though
the Indian Airlines Corporation have
not been making any profits, I dec
hope that a day will agme in the near
future when they wall turn the corner.

The Air India has already establish.
ed a name for itself in the sawviation
circles of the world and competes
favourably with other highly deve-
Toped airhines of the world

I mught Priefly make a reference to
the Wheatcroft commuttee which was
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appointed to report on the cost struc-
ture of the Indian Airlite; Corpora-
tion. The committee have made
various recommendations—and wvery
valuable recommendations—and our
thanks are due to the commitiee for
the elaborate way 1n which they have
examined this question It has al-
ready been placed on the Table of the
House After careful examination we
shall try to implement many of its
very valuable recommendations

That brings me to one gquestion
which has been raised and raised time
and agan 1n this House and during
the debate also Why not open hnes
here, why not open lines there and so
on and so forth It 1s a legitimate
demand 1 am not against 1t There-
fore, my mind 1s running on a scheme
which I have not much time to explain
to you If there 1s anything wrong
about i1t you can fill 1n the gaps so
that we can have a scheme, which we
shall try to implement as quickly as

possible

In the Act thait we have passed
these Corporations, the Indian Airhnes
and Air India International, shall be
run as commercial concerns They
cannot run at a lJoss They may afford
to run at a loss for some years; but the
time must come when they must make
profits Therefore, their concern will
be only to run on routes that ulti.
mately results in profits  That 1s the
direction that we have given these
Corporations by passing that Act
Therefore, you cannot tell them, ‘Do
not make a loss’ and at the same time
tell thém, ‘Open this air service or that
air service'

Yet, there 13 a necessity for these
air services Although they may
not be remunerative commercially,
they have got other importance ‘There
may be a big place in a particular
State, the capital or ah important
place for tourists which we have got
to develop | erefore, I want to
make a distinction between ‘ihese
things and divide them ‘into three

AFPRIL 4 1980

remunerative. Then also |

In the third calegory are places
which are neither commercially re-
munerative to-day nor are potentially
remunerative but are of strategic- im-
portance They should be covered too
That 1s the third category

So far as that category 1s concern-
ed, we are trymng fo bring abou! a
scheme—It 1s not yet complete—
whereby i1t should be possible for the
Government of India and the State
Governments to join 1n giving a sub.
sidy We shall give that subsidy teo
them so that they can commercially
operate them and .f there are any
losses they are already covered
Therefore, all these three things
working m co-operation $will produce
results and after that the Members
will have nothing to say If the hon
Members and this House extend co-
operation “we shall be 1r a position
to announce that dezision and imple-
ment 1t as quickly as we can

That brings me 1o shipping 1 do
not want to take much time on ship-
ping because my colleagues has
answered some of the questions that
have been raised. I shall touch only
those which have not been answered
by him. He has replied in extenso to
many questions relating to shipping.
Many people were anxious and asked:
what is gaing to happen for the ful-
filment of our targets of the Second
Plan—namely 900,000 tons GR.T. He
has pointed out that what remains to
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be covered is only 1‘70 lakhs tons
GR.T. He has also pointed out that
we are' making efforts in that direc.
tion. The Finance Ministry and the
Government of India were kind
anough to give us foreign exchange
of one crore of rupees. That goes up
by five times because we only pay 20
per cent 1in the first instalment. We
can have five ships, as he has point-
ed out, of nearly 35000 or 40,000
tonnage. At the end of that when we
have really purchased tlie flve ships
it is possible we mav go back to the
Finance Ministry and say: we are
good boys and we have spent all the
money usefully and tie ships will earn
foreign exchange and so give us an-
other crore of rupees. We are hoping
that this will be done. If in the pri-
vate sector somebody takes it up and
if he wants to bring ships, he has got
to be helped and we shall go to help
him. There are thice or four ships
now being processed and possibly they

will be purchased before long. There’

is no difficulty at all so far as the
fulfilment of the Second Plan Target
of 900,000 tons is concerned. Incident-
ally, I will refer to this plea which was
made about our overseas tonnage. It
was made out as if there is something
lacking in it. It is no so. He has already
pointed it out and 1 wou.d repeat it
Our targel so far as the overseas ton-
nage was concerned was only 4.8 lakh
tons and that had been fulfilled. If
there is some omissicn or shortfall,
it is only in the case 2f coastal ship-
ping. Surely the hon. friends do not
advise me that we <hall go on in-
creasing that, whether there is need or
not. The cargo has to be made avail-
able; the minor and intermediate ports
are to be built. There are many
other conditions which have got to be
fulfiiled before there is expansion of
this. Therefore, they need not be
very anxious. The target of 900,000
tons was really in two parts: 412 for
the coastal shipping and 4.88 lakhs for

overseas tonnage. The latter
tlrxet has been tulfilled but that does
not mean that we should not have
900,000 tons G.R.T. If we cannot have
it in the coastal shipping, we shall
increass it in the ocean going tonnage

Demands CHAITRA 14, 1881 (SAKA)
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so that we can have more and mbre
foreign exchange. Therefore, I am not
saying that* I shall rest on that be-
cause it has been done. If the coastal
tonnage cannot be increased because
of the reasons that I have given,
surely the overseas tonnage could be
expanded and that ig the attempt that
we are making. Apart from the pro-
vision of Rs, 37 crores that was made
we have made an additional provision
of Rs. 9.25 crores in the Plan for the
development of shipping and that
amount will be available. The Gov-
ernment attach the greatest import-
ance to the development of shipping
and my colleague the Finance Minis-
ter has agreed to allot, as I said, one
crore of rupees and that would be
forthcoming. We have started a
Shipping Development Fund and that
will also now grow and that will be
another source from which we shall
draw. The National Shipping Board
has also been established with Shri
G. L. Mehta as its Chairman and the
House knows that on the 10th of this
month, there will be the first inaugu-
ral meeting of that Board which will
be inaugurated by no less a person
than the "Prime Minister of India.
Therefore, with his blessings and the
blessings of this House we shall pro-
ceed not only to have a policy for the
shipping board but to see that we
bring i gll the expedition that is
necessary in order that we reach our
targets.

Some hon. Members raised the ques-
tion as to why shipping was not really
brought into the core of the Plan. It
is not that it is really unfit to come
into the core. That is my desire too
and I have been trying that it should
be brought into the core of the Plan.
It is not merely for the foreign ex-
change or money part*ef it that I want
it to be brought into the core but for
the dignity of the shipping itself, the
position of supremacy that it occupies
in our national economy. Ew
that we bring for the core of the Plan
has to be brought ins the bottoms of
our ghips and surely the*vehicles that
bring themashould also be in the core
of the Plan. But we need not be



sometimes J must take him
seriously. In fact I take everybody
seriously, but more so, Shri Raghunath

tonnage—not even one per cent. He
pointed out that we were very much
backward. We can give some figures;
surely it i1s not a qualification for us.
But I may just point out that even
those who build ships and for whom
it is possible to build ships do not

‘we are buying the ships—has got only
‘34 per cent. So, these are two things *
fuite spart. You may build ships

We have appointed another
tommittee—not an expert committes
Gver an expert committee. When the
recommendations are made about 3 or
4 or 5 different ports, we have to come
to a decision as to one out of them.
That is why a committee had to be
appointed. 'Sumebodyhumema

hecessary? It was not an expert com-
Inittee in that sense. It was a com-
'ittee to find out and ascertain which
Suf of the given ports is really con-
Vvenient. That committee might be
Submitting its report and we shall
Soon consider it but surely that would
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answer for salinity, by which other
dificulties can be got over. Al that
‘can only be dane if the flush from
the Ganges comes. That is exactly
what iz intended by the Gangs
Barrage and the Furrakha Barrage.

As the House knows very well, when
partition came we went a little out of
our way, if I may say so, because we
had the future before our eyes and
we gave one district, which we should
not have normally given, to Pakistan
in exchange to have snother district
for us because that affects this Bhagi-
rath;, the Ganga Barrage or the
Farrakha Barrage. Therefore, our
intentione are quite clear Nobody
should doubt them. Even as early as
13 to 14 years back when partition
was made all these things were in our
mund, and we are trying to think that
that 13 the only solution

Men after men, many people, many
experts have examined the situation
and found that that 18 the answer, the
correct answer, the answer that would
not jeopardise the nawvigation or any

there are some difficulties we are post-
poning it. My hon. colleague, the
Minuster of Irmgation and Power, has
made an unequivocal statement on the
floor of the House some days back that
it will be taken up early.

That brings me, Sir, to another ques-
tion, and that 1s about the port of
Haldia. We call 1t Haldia but my
hon. friend, Shri Samanta, corrected
me and said that it is called Haldi.

APRIL 4, 1050
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would be neglected, as.if it is some-
thing in exchange of

want to dusabuse the minds of those
hon. Members that it is not in lieu
m place of Calcutta Port This is
independent scheme. It has got to
done

But even with the flushung of
Bhagirathi river it cannot be possible
for us to have the required draft of
30 feet to 32 feet we want in
rathl. Therefore, some kind of &
mstead of that will be necessary.
Therefore, the possibility of it 1s being
considered There need be no impres-
sion whatsoever, therefore, that as this
Haldia Port 15 being thought of that
may perhaps minimuse the chances of
the Farrakha Barrage or the Ganga
Barrage There 13 nothing really in
our mind of that description, and that
point also need not perturb the minds
nt.the people

i

Shri S. C. Samanta; May I know
whether any final decision has been
taken to start work at Haldia”

Shri § K. Patli: My hon friend
knows, and he may not expect me to
tell everythung on that question Even
after taking the decision we have got
to see some other consequences against
which the remedres have got to be
provided in time. This 18 & very res-
ponsmible Government and when it
undertakes to do a thing it does it.
Therefore, all those consequences that
we 1magine, namely, what would
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disappears and all those giant bars to
which reference was made by my hon.
cplleague disappear Then at least 24
foet or 26 feet draft would be peren-
nially available to wus. All these
things are of great importance, parti-
<cularly the drinking water for the
<itizens of Calcutta

Reference has been made to Bombay
Port and also Vishakhapatnam Port
I do not want to go into all those
things because those questions have
been answered before, and I can
assure the  House that if anything
remains they can refer those matters
to me and they will be answered.
They can also be answered on the
floor of the House

My hon {riend referred to minor
ports There are more than 280 minor
ports and intermediate ports in this
country We cannot take up all of
them 1n hand with the hmited grant
of Rs 5 crores that we have got But
so far as the claims of Tuticorin and
Mangalore are concerned, they are the
burning topies 1 cannot enter the
lobby on any day without hearmng
about Tuticorin or Mangalore As soon
as I enter somebody will come and ask
as to what 1s going to be done about
Tuticorin which happens io be on the
east coast, or what 15 going to be done
about Mangalore which 13 on the west
coast We are examining that ques-
tion. I can promise hon Members that
subject to what the expert opimon
etc wmught be, because those factors

z‘:wrybmorﬂer Each one will
Rs 10 crorez Therefore, that can
only be part of the Third Plan, not in
the Second Plan, although survey and
other things possibly might start a
ittle

for Grants 9884

in difficulties and they wanted accom-
modation up to Rs. 30 lakhs to meet
their current cash requirements. The
Joipt Steamer Company occupres a
special position and Government have
therefore given them a loan of Rs. 30
lakhs to be repaid in five years.
Contributions have also been made to
fhe joint, steamer companes to cover
the conservancy expenditure on the
Brahmapurtra A pilot project for
towing the country-boats was started
in January, 1958 in Bihar with the
help of two small tugs The services
revealed that there was wvery little
movement of internal traffic 1n Bihar
through these services. The Gokhale
Commttee has also made its repost.
They have made several interim
reports The final report will take
some tuime But there is np hurry
about 1t These reporis are very
detailed and are very good reports

16 hrs,

That brings me to the question of
the development of roads on which
eloquent speeches have been made 1
am particularly grateful to my friend
Shrt Masam and Shr1 Mathur and
many other Members who really made
such a strong and almost unassailable
plea on behalf of road transport. I am
particularly grateful to those Members
and other members also of the Com-
muttee that was appointed—the Inter-
State Transport Orgamsation Com-
mittee of which my hon friend Shri
Masan: was the President. The report
has been mn our hands It 1z a very
commendable and good document, and
I convey on behalf of the Government
our thanks to that Committee I have
done 30 publicly before, but I repeat
it on the floor of the House 1[I thank
the Commttee for the detailed and
thorough manner in which they have
exammed the whole question It 1s
something that wnll stand with us for
many years to come and be a guide
and a beacpn-light so far as the deve-
lopment of nter-state road transport
18 concerned
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But apart from that, there is no difi-
culty whatsoever,

There may be a little competition
sbmetimes and that might take away
the revenue of the roads to the rail-
way and also the railway’s revenue
may be taken away by the roads. For
that matter, even our inland transport
revenue or the coastal shipping
revenue have been taken by the rail-
way. But ‘taking’ means, where is it
taken? It all goes to the coffers of
the Government of India. It is a ques-
tion of co-ordination and adjustment
which shall be done, and there should
be no feeling in the country as if
thare is some kind of rivalry between
them. Surely we cannot have any
rivalry and so far as my colleague the
Railway Minister is concerned, between
him and me there cannot be any
conceivable rivalry whatsoever. There-
fore, hon. Members need not go by
that impression.

In this connection I can say that the

Government is proposing to constitute
a rail-road co-ordination committee in
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only asked 110 million dollars

10 years. That means 11 million
dollars per year. That means Rs. 5,500
crores for the development of road
transport for a year, He made an
apology to the Congress thai he was
not in a position to provide more funds
although the situation justified that
more funds should have been provided,

trend is developing everywhere,
Take, for instance, Germany. 20
years back or 30 or 40 years back, the
railways held sway and naturally so.
Now, road transport has come in. The
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I can say that transport in this
country is developing through the
second Plan, and the third Plan 1s
coming. 1 do not know how many
millions of tons of traffic will develop.
They have got to be conveyed either
by the rail or by the road; aviation
counts a little; inland water transport
counts a little. The bullock-carts
account for far more than all these

competition either, and the House

for Rs, 980 crores; State highways,
Rs. 1,580 crores; major district roads,
Rs. 1,360 crores; other district roads,
Rs. 650 crores; and village roads,
Rs 0630 crores. All this means that
the

crores in 1961-62 to Rs. 133 crores in
1980-81. So, when roads are created,

§
:
:
‘
:
i

18 exactly the scheme that we
trying to fulfil.

are
I shall refer, to a few more points
and shall finish in a few minutes,
Lastly, 1 refer to the subject which
has got laurels from everybody—a
pat on the back—and that is the sub-
ject of tourism. A most pleasant and
a sort of rich dividend-earning item
18 tourism. My hon. colleague, Shri
Raj Bahadur, made mention of it. It
earned as much as Rs. 18 crores in
1957 and we expect that it would earn
somewhere about Rs. 20 crores now.
But I am not satisfied with that. Indis
is such an attractive country that
people from everywhere want to come
here and if it is only Rs. 20 crores
that is expected, there is one reason

;
E
3

4
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You cannot expect everybody to they have dome. I, Jhave heard
come to your country while you hundreds of people talking very highly

have got our difficulties, and we have
no money, and also, if everybody
starts moving asbout there will be no
sccommodation in the railways! But
it will solve another question. There
-will be no rivalry between road trans-
port and railways. There- will be
enough traffic for both of them. For
that, our people also should go out to
othrer countrnies. It is very infectious.
*Today they cannot go out with Rs. 75
or so, which is allowed. If it is posai-
ble for them to go out, they create
that kind of feeling among other
people They talk about our country
and about places of attraction here to
the millions of people among whom

® they move and they are also activated
to see what India 15 like

If the foreign exchange earnings are
hot jumping up more, but only from
Rs. 17 crores to Rs. 20 crores, the main
reason is it 18 beyond our control. But
it wall not be beyond our control for
all the time We cannot shut out
peoples of the world coming here and
our people going to other countries,
because they create the trafic for us.
It will be some kind of risk. If we
spend about Rs. 10 crores of foreign
exchange and allow our people to go
abroad, I am quite sure we can earn
about Rs. 20 crores. But the question
is, who takes the risk? So far as our
tourist department 15 concerned, we
are prepared to take that risk. That
risk 18 worthwhile taking, apart from
the money, from the educative, social
and psychological and every other
aspect, which agp more important than
the foreign exchange. No concentra-
tion is too much on this activity, It
is a developing activity and we must
appreciate the excellent work the

department has done.

Surely, the department was con-
-gratulated here yesterday. Ip my
position as Minister, I have very little
to do with it, but I complimént that
department for the excellent work

of that department when they visit
our country. This 15 the sixth foreign

exchange earner.

Shri Raj Babadur: It is the fourth
now, That is what I am told.

Shri 8. K. Patil: I am very glad it
has come to the fourth position. My
hon. colleague wants to run a little
faster He 13 younger and he can do
so!

Another advantage is, it gecures
friends for us, thousands and thou-
sands of friends everywhere Do we
not reqdfire this friendship in the pre-
sent days in order to create m healthy
and peaceful atmosphere everywhere,
to which we are wedded? This
department does not only useful work,
but a very beautiful and handsome
work As the poet says,

“Handsome 13 what
. does”,
and this 1s exactly what the tourist
department does

Thank you, Mr Deputy-Speaker, for
your indulgence

Mr. Deputy-Speaker: Need I put any
particular cut motion to the House?

~ Shri T. B, Vittal Rao: Cut motions
No, 1279 regarding need to revise the
policy in the matter of grants and
.loans to the Btate Road Transport
Bervices and No. 1484 regarding need
to revise Dry Dock Project at Vishaka-
patnam and execute it early.

Mr. Deputy-Speaker: The question

is:

handsome

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs. 100. (Need to revise the policy
wn the matter of grants and loans
to the State Road Transport Ser-
vices)."

The Lok Sabha Bivided.



Abdur, Rashid, Bakhshe
Achar, Shri
Ambalam, §bri Subbuh
Asirudh Sinha, Shn
Anjenagps, Shri
Balaks lsbnan, Shr
Balemki, Shri
Banerj, Skui P. B.
Bbegavati, Shri
Bidari, Shn

Burbal Singh, Shn
Brrendra Singhii, Shn
‘Berooah, Shri P. C
Boee, Shn

Chandak, Shn
Chandrs Shanker, Shri
Chasturvedi, Shn
Chettuar, Shri R. Ramanathan
Deshmukh, Shn K. G.
Dube, Shn Mulchand
Dwiwedi, Shn M. L.
Gandhi, Shri Peroze
Gundhi, ShriM M.
Qetnder, Shri K. Penitswam:
Hmuaroavis, Shn
Harvani, Shri Ansar
Hanads, Shrs Subodh
Jun, Shn M. C.
Jangde, Shri
Jenm, She K. C.
Thulaa Siohs, Shn
Jogendra Sen, Shry
Jyotishi, Pandit J. P.

Shrimati .l;la. Palchendhurl: I um
sorry; by mistake, I pressed the wrong

button.

Mr. Deputy-Speaker: I will add 1 to
the Noes and deduct 1 from the Ayes.
The result of the division is: Ayes

14, Noes 98.

Mr. Deputy-Speaker: The question

“That the demand under the
’h.eld‘m.nl.m?o!'l‘rmsportand

CHAITRA 14, 1881 (SAKA)

Ayes

Nate, Shri Vasudevaa
Nayar, Shei V., P,
Paruleksr, Shri
Rajendrs Singh, Shri
Rao, Shri T. B. Vittal

Pandey, Shri K. N.

The motion was negatived.
Communications’ be reduced by

Rs. 100.

Reddy, Shri Nagl
Singh, Shri L. Achsw
Supakar, Shn
Tengamani, Shn

Tants, Shri Rameshwar
Tang, Shri A. M.

Tiwary, Pandit D. N.
Upsdhyuys, Shei Shive Dast
Varma, Shn Ramsingh Bhe
Wasnik, Shri Balkrishna
Wodeyar, Shn

(Need to revivé Dry

Dock Project at Vishakapainam

and execute it early).”

The motion was negatwed.

Mr. Deputy-Speaker: I take it that

the other cut motions are withdrawn.

Allﬂleoq:rmtmﬁ;nm,w
leave, withdrawn.



. Deputy-Speaker: The question which will come in course of pay-
,,,‘ ;nnt‘:,m::lﬁcmc;:mh
1st March, 1960, in respect
"I‘h-.tthemdwma:: of “Mercantile "
exceeding the amounts ghown
the fourth column of the order Dmmaxp No. 38—Lmsor-Hovms s
paper, be granted to the Presi- Laonr-surrs
dent, to complete the sumyq neces- “Ihat a sum nol exceeding
will come in course of payment President to complete the sum
during the year ending the 8lst pecessary to defray the charges
day of March, 1960, in respect which will come in courve of pay-
of the heads of demands. entered ment during the year ending the
in the second thereof

E
E

munications.” Demaxp No. 80-—MErTR0ROLOCY
The wmation was adogted. wpok w wmm nh
Rs. 1,48,93,000 be granted to the
[The motions for Demands for Grants President to complete the sum
which were adopted yby the Lok necessary to defray the charges
Sabha are reproduced delow —%d.} which will come in course of pay-
Dmuamp No, 85—MovisTay or TRANS- ment during the yesr ending the
0T ARD COMMUNICATIONS 31st day of March, 1960, in respect
of Meteorology'"”.
“That a sum not exceeding
Rs. 50,01,000 be granted to the Dxmarnp No. 90—Overseas Commruni-
President to complete the sum CATIONS SERVICE

: President to complete the sum
::ndayo!ﬁ:;ch,lm.mrup;c; to det the charges
Cmnmuniu’tims”'x P which will come in course of pay-

* ment during the year ending the
Dxsiaws No. 86—Innian Posts axp 31st day of March, 1960, in respect
TELEGRAPES DIPARTMENT (INCLUDING of ‘Overseas Communications Ser-
Wosxxvo Exrrvsrs) vice' ",

“That a sum not exceeding Dexann NIATION
Ra. 60,81,60,000 be granted to the No. 91—A
President to complete the sum ° “That a sum not
necessary to defray the charges Rs, 6,50,25000 be granted to the
which will come in course of pay- President to complete the sum
ment during the year ending the necessary to defray the charges
31t day of March, 1960, in respect which will come in course of pay-
of ‘Indian Posts and ment during the year ending the
Department (including working 31st day of March, 1980, In respect
expenses)’”, of ‘Aviation’”,

DPmaaxp No, 87—Meacawrnz Manrws Puauaxy No, §2--Cewrear Road Fouo

“That a mm ngt exceeding “That & sum not excesding
Rs. 83,10000 be granted to the Rs. 3,5624000 be granted to the
President to complete ¢he sum President to complete the sum
swcessary to defrpy the charges necessary to defray ihe charge
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which will come in pourse of pay-
ment during the year ending the
31st day of March, 1980, in respect
of ‘Central Road Fund'”.

Dmsaxy No. 93 —CoMMUNICATIONS
(oecroping NaTmomaL Homways)

“That a sum not exceeding
Rs. 6,00,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay=
ment during the year ending the
31st day of March, 1060, in respect

of ‘Communications (including
National Highways)* "
Demanp No $4—MISCELLANEOUS

m AwDp orTEHER Exrzwn-
TURE UNDER THE MivisTey or Traws-
PORT AND COMMUNICATIONS

“That a sum not exceeding
Rs 1,56,01,000 be granted to the
President to complete the sum

31st day of March, 1960, in respect
of ‘Miscellaneous Departments and
other Expenditure under the

Dryaxp No 131—CarrrarL OUTLAY ON
Ivpzan Posts anp Trimorarss (wor
MET FROM REvENUE)

Crvi. Aviarron

for Grones 9896

31st day of March, 1900, in respect
of ‘Capitsl Outlay on Civil Avia-
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Mr, Deputy-Speaker: Hohon moved:

“That a sum not exceeding
Rs. 1530,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during’the year ending the
31st day of March, 1860, in respect
of ‘Ministry of Labour and.

Employment' ”, &
Dmyany No. 68—CHzr INSPECTOR OF
Mines

Mir. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 19,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which w:ll come in course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Chief Inspector of Mines'".

Dxmanp No. 69-—MISCELLANBOUS
DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF LABOUR
AND EMPLOYMENT

Mr. Depuly-Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,64,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1980, in respect
of ‘Miscellaneous Departments and
other TExpenditure under the
Ministry of Labour and Employ-

t’ ’l.-

Dxmanp No. 127—Carrrar OvuTtLaY orF
e Mpast®Y or LABOUR AND
EMPLOYMENT

[

Mir. Deputy-Speaker: Motion moved: ¢

“That a sum not exceeding
Rs. 320,000 Jbe ted to the
President &0 ete the spm
necessary” to defray thp charges
which will come in course of pay-

Demands APRIL 4, 1850 for

Grants
ment during the year ending the
31st day of March, 1980, in respect -

pleyment
Nanda):
with your perminion, I shall miull:e
the discussion on the Demands in
respect of the Ministry of Labour and
Employment with a few observations.
I wish to place in the forefront of
the discussion some principal prob-
lems and issues relating to the policy
and administration, in the sphere of
labour My object is thatil should be
in a position to derive the utmost
benefit from this discussion with
regard to the evaluation of our work,
and in order to make such adjust-
ments and improvements as may be
called for, It is very important that
as we proceed with this discussion we
should be clear in our minds about
our basic goals about the direction in
which we want to advance, and our
limitations. Then alone will we be
able to assess the work of the Minis-
try properly and also the value of
any suggestions and any criticism that
may be made in the course of this
discussion.

Before I take up specific matters I
want to bring to the notice of the
House a few general points. An im-
pression is being created as if the
labour laws and the things that are
belng done for the working class are
placing such heavy burdens on indus-
try that they are hampering its
progress and even coming in the way
of the economic development of the
country. Such views are being ex-
pressed by various industrialist

much the builders of the economy of

country and we must do
everything to enlist their support, and
not alienate them.
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On the other hand, from the

workers’ platform we often hear that
workers are still being exploited,
are farjng badly and that they
not having a proper share in the
ts of progress; that is their com-
t. Regarding this too I wish to
that there may be grievances here
there,thanm;?ec-m for
discontent, but on the whole the
working class is not losing ground; I
think it is gaining ground. This is
the position.

2556

1)

We must understand the difficulties

income. Further, it is also a develop-
ing coun which means that it is
trying to create improvement for the
future, conditions in which we may
have a better life for the future in
various directions. But the process is
exacting. It imposes stresses and
- strains, it calls for sacrifices, and it is
that period through which we are
passing.

Therefore, when we proceed with
the discussion of the various aspects
of labour policy, let us keep this
background in our minds. These are
early stages of development and those
difficulties are inevitable. While the
working class has to bear its share of
sacrifices, this should be on an equit-
able basis.

Now I shall indicate some of the
questions of major importance which
will necessarily engage the minds of
the hon. Members. The most impor-

the worker, something which is

supreme concern to him, iz his level
otltv!u.mnd.u!l of living, his
economic position. The most impor-
tant ingredients of this are amploy-
ment, earnings, social security and
housing. 1 have placed employment
first. I attach the greatest importance
to this. After all, if a person is not
employed, the standard of living has
no meaning at all for him and his
security is nil. Therefore, this is -

CHAITRA 14, 1882 (SAKA)

fer Grants 990¢0;
matter which should engage
attention fully. I must acknow

that in thig respect we cannot give
a very satisfactory account of our-
selves; the plans have not fhred very
well in this matter. Hon, Members.
have often pointed out the rising
figures on-the Live Register. It is
true that the number of persons who
are not able to find employment is
rising. It if quite true. Here 1 will
have to give certain figures. I will
try to give significant figures in order
to makp the statements more
meaningful, The Live Register
figures have been increasing at the
rate of an annual rise of 16'7 per
cent during the last six years. In the
last year the rise was 27-2 per cent;
there is an acceleration there. Other
information is also leading or point-
ing to the same direction—our calcu-
lations of employment in the Plan,s-
the backlog in the beginning of the
Second Plan and what we expect
would be the achievement during this
period and consequently what is
going to be the backlog at the end off
the Plan.

16.25 hrs.
[SuErr BARMAN in the Chair)

The position, as it appears, is that it
is very likely that the backlog of 53
million will have become 7-3. million-
at the end of the Second Plan. That
is the position. It has -somewhat
worsened. But does it mean that no
employment is being created? No, 1
have material to show that employ-
ment is increasing. It has been
increasing over six years at-a fair
rate. We have not got complete infor-
mation, full statistics about employ-
ment in all fields, but whatever
employment figures we.have regarding
factories, mines, plantations, persons
employed by Government, railways,
te. all that put together, the position
: that employment between 1047 and
1957 rose at the average annual rate
of 2'3 per cent

W¢ bave also figures t¢ show that
wlthrenuftomandu,noﬁﬁed to-
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wear this rate has been 21
and 21 per cent, that is, a very comi
derable acceleration in the rate of
demand and the number of

#hat are being created. But
wvacancies constitute just about 15 per
cent of the number of job seekers
registered every year.

£
1

employed in industry and occupations
«of this kind are between 4 and 5 per
eenl. Therefore, there is a large

and lock-outs in that year. Therefore
it is important.

An Member: Who il‘m—
stbh‘!q‘

Now, this happened in & number of
industries, textile, manganese, engi-

Another factor in the causation of
these closures is the position of the
internal
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that did not leave enough margin for
the demand for other products. So,
that ie how the whole economy is
interdepeniént and that is how the
importance of food and agricultural
production arises. That is the second
factor.

Then the third factor of responsi-
bility about which my hon. friend
reminded me is something which is
not interngtionally made, nor is it
nature but it is man made.
That is mismanagement. There are
establishments which are closed,
which need not have been closed.
This happens because there was mis-
management at a certain time and it
was not taken care of early enough
Therefore those establishments had to
close down, leading to considerable
hardships and unemployment for
large numbers of people. This matter
came up before the Indian Labour
Conference at the last session and we
took counsel together. Certain direc-
tions were given. Certain recommen-
dations were made. Some of them
have been acted upon. In the
textiles, particularly, the Textile
Inquiry Committee which was set up
for this purpose made some recom-
mendations. Practically all of them
Government have accepted except a
few. So, some action is being taken
in this direction. At any rate, there
should be no idle capacity, there
should be no idle manpower because
somebody is not attending to his duties
properly. Mismanagement is there-
fore a factor in creating this un-
employment and these closures. 1

. have referred to this for the reason
that I want to put before hon.
Members the problems with which we
have to deal. We may have dealt
with them to some extent. We have
to do more about these things.

Then the third aspect of the prob-

lem of employment is the question of *

co-ordination and  matching of
demand and supply. This brings into
the picture our employment ex-
changes. 'The number has béen
incressing. They have to be enlarged
S Lsn-6.4
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and expanded. There is a programme
for that, But one festure of our
operation8 in this fleld does create a
sense of a little satisfaction. In
several projects because they were
coming to a close large numbers were
to be retrenched. It was creating
serious problems. There was unrest.
Hon. Members here raised several
questions about that, about DVC and
a number of other places. I may
inform the hon. Members that in this
matter our experience has been fairly
satisfacldory. 17,400 persons engaged
in the Ordnance Factories, DVC
Hirakud, Kaisers and in the steel
industry have been taken from one
place and given employmen* in
another place with the minimum of
delay. This has created a sense of
relief and satisfaction. A certain
number still remains but about 77

cegt have already been employed.
For the rest efforts are being made to
deal with the residue of the problem.

1 have said something about the
kind of problems that we are faci:@
in the matter of employment. There
are one or two things more. We have
now decided to improve the working
or the effectiveness of the employ-
ment exchanges in one particular
direction. Many of the employers in
the private sector were not co-operat-
ing. They were not notifying the
vacancies. Although we have this
orgapisation, it is not being made use
of. Although we do not like compul-
sion—we want things to proceed as
much as possible on a voluntary
basis—we could not help it and we
have decided to bring in legislation
for the purpose of compulsory noti-
fication of vacancies.

We have a certain amount of
statistical apparatus and basis for the
calculation of employment and un-
employment. We have to improve it
One very gratifying feature ig the
development of our employmen
market information which, I hope in
the course of not tqo long § time, will
enable us to*have a fairly uccurate
astessment of the changes that are
taking phce in the requiremonts of

=3
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the labour force, in different areas,
and occopations and for different
skills etc. Our training programmes
have also been accelerated. After all,
the information that we get from the
employment exchanges shows as to
where the excesses are and where the
shortages are Then we have to
regulate our traimng programme In
order to bring about some kind of
harmony betwecen the demand and
the supply. '

I deal now with the question of
wages. The overall position in the
matter of wages may be very well
known to some of the hon. Members
but just one or two figures may draw
pointed attention to the essectial
facts of the situation Between 1847

the present time, that 1s to say,

« the figures up to 1957, there has been
an increase in money wages to the
extent of 70 per cent, that 1s, an
age annual rate of increase of
per cent. The increase of real
wages, that 1s, when we make allow-
ance for an increase in the cost of
living, which for the same period was
about 2‘8 per cent annual increase
and 28 1;n all The result i1s that the
real wages increased over this period
since 1947 by 33 per cent meaning an
average rate of annual change of 33
per cent. This sums up all the
statistics on the subject as to what 1s
the relative position of the workers
»over this period of years These are
bald figures. It may be that stated
in that manner, they may create a
misunderstanding The point 1s, have
the workers improved their position to
the extent of,33 per cent? Taking 1951
as base year it will be an increass
of 14 per cent by 1057 and from 1847,
it 18 33 per cent = It 18 a very big
thing. If you put thuings in the proper
perspective, we must realise that
between 1939 and 1947, the workers
had lost ground, which they made up
later on tll 1957 We find that the
index of money’ wages, smce 1939
shows an average annual change «f
1839 per cent” "and increase in All

APRIL 4, 1080

increased by about § per cemt It
hag not been a very big change when
we consider 1930. That was a period
when we had no control over our
economic life, After that, the coun-
its own

them side by side with
developments 1n the economy.

It 18 not that these wages have not
been earned in the sense that pro-
ductivity has not increased and these
are gifts to the working ° classes
Productivity has 1ncreased Various
bases of calculation can be adopted
to measure this One flgure 1= alout
35 per cent increase between 1950 and
1856 Roughly duning the same
pemod (1951 to 1957) real wages have
risen by 14 per cent, national income
has increased by 21 per cent, per
capita mcome has increased by 14 per
cent It happens that per caputa
income rise cowncides with or corres
ponds with or 15 equal to the rise 1in
tne earming of the workers This 1n
a nut shell 15 the economic position
of the worker 1n relation to produc-
tion, i1n relation to various other
factors

Lest 1t be misunderstood I am
answering the first queston which
arises 1s it meant that an onerous
burden’ has been cast on industry
because labour has been given these
increases I say, No. I have figures
about the ratio of labour cost to th
total cost and I find that over these
s years, neither the ratio of laboyr cost
to the total cost of production nor to
the value added by manufacture has
increased. There are some variations
here and there On the whole, it has
been steady. Therefore, the cost of .
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production on account of what has
beéen paid to labour has not been a
factor in* hindering the economy of
the country in any way Ths 1s the
position

A question will be asked, the
workers say, we have not got enough
In one sense, it is so Then Indian
Labour Conference decided on a cer-
tain basis for the purpose of a mm-
mum wage It can still be said that
the wages that are now being obtan-
ed by the working classes have not
reached that level That 1s true, bv
and large What has to be done
about 1t* What 15 our wage policy”
That question has been raised and
will arise agam I will attempt to
answer that, again, briefly

If the mearung of the question 1s
have we got any kind of mechanical
formula which automatically applies
to every situation and produces a
result that this will be the increase,
we have not got any such formuls
We have evolved certain prnncplee
and these principles have developed
in the course of years There 15 no
rngd basis, but certain basic consi-
derations and principles  have
developed These have been em-
bodied in several reports, the Report
of the Fair Wage Committee, the First
Five Year Plan the Second Five
Year Plan, in the proceedings of the
various tripartite bodies, particularly
the Indian Labour Conference and in
the numerous series of awards These
principles which have emerged are
being formulated, are being studied
and examined In order to strengthen
this process, 1n order that we may
have in our possession the help of
proper norms, a proper basis for wage
fisation, a steering group has been
set up This is on a tripartite basis
Studies are in progress Some pro.
gress has been made It 1s a difficult
subject. I believe in course of time,
studies will throw a good deal
on this very complicated
The basic aim of our wage

bas stated again amd
I&ﬁw@tbnﬂeﬂ all
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this Our 1dea 1s that we shtr.lld try
to securd for the working classes an
assured mmumum level as soon as
possible The Indian Labour Confer-
ence gave a concrete content to that
1dea The 1dea onginated with the
Fair Wage Commuttee

It must be realised that i1t may be
that the time 1s not ripe for a full
enforcement of that mimmum level
because of the economic conditions
and Imitations But, there 13 a value
m what has been decided It serves
as a guide It will at least have
established a priority m relation to
other claims This has the highest
priority, higher than any other claim.
That 18 the value of what has been
decided by the Indian Labour Con-
ference

-

There 1s the question of differen-»
tials We want that the dispanties of
income in the commumty in general
should be reduced and narrowed
down That must apply to the work-
ing classes inter se The differentials
should be suitable, not excessive over
this period, whatever policies have
been followed by the courts and trbu-
nals have led t6 a considerable
narrowing down of these dispanties
That 1s, people lower down have
benefited more People who are
backward have been given preferen-
tial consideration, so that, the result
15, unreasonable difference, have been
gradually bhridged We have made”
considerable progress 1n standardisa-
tion, that is, as between various occu-
pations, as between various mndustiries
1n different places This 1s one direc-
tion of advance y

There 15 one matter I want to
place before hon <Members regarding
this question of wage. It 12 an 1m-
portant matter I request them to
give full thought to this and to apply
their mind to 1t The workerg com-
plain from every platform-—all the
Central orggpisatisng of Sabour agree
regarding them—they all say the same
thing—that wages afd net adequate
and much more should be dome in
this respect. Previously, there wis
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this question of 25 per cent rise all
over. With great humility, I urged
last time that 1t was a, wrong
approach, that it is not a rational
approach to ask for a uniform rise in
all industries. I am very glad that
some heed has been paid to my
roquest and the approach has become
more elastic,

What is it that is coming in ¢the way
of a better deal for the workers. One
‘thing, I have already mentioned ie,
uneconomic units. They depress the
standard, That question has to be
dealt with from the workers' point of
view, because they drag down the
whole average. There is the question
of low productivity, This matter, I
will deal with later on. The other
important consid ions which hold
back the working classes are fear of
inflation and the needs of investment.
We want more investment for the
sake of the workers, for the sake of
a larger volume of employment. If
inflationary pressures increase, prices
rise and any gain that the workers
secure is neutralised. Every tribunal
has considered this aspect. What has
to be done about it?

Sir, the retained profits vary from
industry to industry, In some cases,
it is 40 per cent. In some cames it is
50 per cent and it may be even 60
‘per cent. Certain amount is being
ploughed back and from the balance
the dividends and other claims are
being met, Now the question is: Why
cannot the worker himself be a parti-
cipant in this process of investment
and savings, If the workers are pre-
pared to offer that a part of the
increase which tfy may secure in
wages and bonus will be available for
such investment, they will become
entitle@ to much more favourable
oonsiderations and that barriers will
be lifted. That is only a line of
thought. P do not wish to go l'nto
the details abqg‘this

About socisl security, we have
mades some advance if this year. The
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workers are exposed, to various
hazards. Of course, which has been
done may not be considered quite
adequate but considering the stage of
development of the country it cannot
also be considered negligible. The
question of Provident Fund for the
workers has been discussed again and
again. The proposal to increase the
rate and to extend it to units with
twenty or so is being considered. We
are working at it and I hope we will
succeed. It may be a matter of time.

Next, Sir, I would refer to another
matter, namely, the question of
Industrial housing. This is another
field which is one of the moat impor-
tant elements in raising the level of
Living of the working class. Hon.
Members of the House are aware
that we had a bad heritage. We have
been making efforis to provide more
houses for the working class. But,
we have to consider this point. If the
results are no very encoursging, we
have to consider the condition of the
country as a whole. There are slums
all over the country and there have
been various difficulties in the matter
of materials and other sources. But,
as the House is aware, we are making
some headway. This matter wag dis-
cussed in the recent Indian Labour
Conference. It was decided that in
each State the Labour Minister
should invite employers to discuss
these matters with them so that they
may know how much has been done
by each employer and there should
be a reasonable obligation placed on
everv employer to build more houser
for the workérs. 1 am receiving
reports that this is being attended to.
However, in spite of the fact that
certain resources are made availahle
in the Plan, it is regrettable that fyen
that amount is not being fully made

*use of.

16.54 hrs,
num-sbnmhmmm

8ir, 1 have deslt with two of the,
major matters ,ﬁnm
and administration of Sabour Tt is
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all very gratifying, But, at the same
time, what I feel is that the apprecia-
tion of this need has not become wide-
spread. The workers have to contri-
bute their share in the growth of the
nation's econothy senge while it mav
take some time to develop workers’
participation in the fuller it is very
important for the efficiency and
proper working of any industry that
the worker should at least have infor-
mation as to what is happening in the
industry. The management should
share with workers information about
the working of the industry. This is
the minimum programme which
should be adopted on a very large
scale immediately. But all these
things cannot be done effectively un-
less the workers are educated proper-
ly and have good and strong trade
unions. I know that these maters are
exercising the minds of hon. Members
and I will have occasion to say as to
how to improve our whole system of
industrial relations. 1 shall have
occasion to gpeak about the code of
discipline. I shall not take more time
of the House at this stage.
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Shri 8, M. Banerjee (Kanpur): The
speech of the hon, Minister may be
circulated to hon. Members.

Mr. Deputy-Speaker: The spoech
that the hon. Minister has made just
now will be circulated to hon. Mem-
bers.

Shri Muhammed Elias (Howrah):
Mr. Deputy-Speaker, Sir, the hon,
Labour Minister has made a very wel-
coming spéech. He has made very
valuable points with regard to the
labour relations in this country. 1 do
not agree with all the points made by
the hon. Minister. I have got certain
important points which
mention. I want to prove with these
points how the labour policy of the
present Government has failed in
many respects.

Mr. Deputy-Bpeaker: The
will have the benefit of hearing
points on Monday.

Shri Braj Raj Singh: We may sit
a little while,

Mr. Deputy-Speakeér: This was put
to the House and the House has not
agreed, So, the House will now stand
adjourned till Eleven of the Clock
on Monday.

17 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Monday, April
6, 1958/Chattra 16, 1881 (Saka).
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PAPER LAID ON THE
TABLE .

A of the of Ganga
utra Water Trans-
port Board for the year 1958

PETITION PRESENTED

ShnN R Munisamy presented
a petiton sigried by a peti-
tioner regarding excise duty
on ou produced by Pinro
(Wooden) Chekkus

LEAVE OF ABSENCB ., .

The following members were
granted [eave of absence from
ke orettigs Wit thes Seenrd
Lok Sabha

(1) Shri Chowkhamoon Gohamn
(2) Shri Chandramam Kale
?) Dr K B Menon

4) Shri Chapalakanta Bhatta-

(s) Shri Chheda Lal Gupta
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$8) Shrimat1 Mlﬁd.a'ﬁ:'n:d

9) Maulana Abdur Rahman
{10) Kunwaran: Vijaya Raje

DAILY Dyggst
[Saturday, Aprit 4, 1959/Qhasra 14, 1881 (Saha))

CoLumns

9743

9744

9744-45

Corua

LEAVE OF ABSENCB—cantd

(11) Shrt Jogendrs Sest Mand:
(12) Shn Jogendra Nath Hazarika,

DEMANDS FOR GRANTS 9745—9913

() Further discussion on the
Demands for Grants 1n res-
q_ccl of the Mimustry of

ransport and Communica-
uons conclude | The De-
mands were voted 1o full

(1r) Dhiscuss ua on Demands for

Grants in of the
ll\:hmstry of r and
The discusston was not con-
cluded
AGENDA [OR MONDAY,
APRIL 6, 1959/CHAITRA
16, 1881 (SAKA) —

Rurther discussion on De=
mands for Grants in respect
of the Minustry of Labour
and Emplovment, and dis-
cusston on Demands for
Grants 1n respect of  the
Mmistry of 1 ood and Agri-
cujture
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